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LEGISLATIVE ASSEMBI.Y.

Tuesday, 19th February, 1929.

The Assembly met in the Asserntly Chamber of the Council Honse ab
Hleven of the Clock, Mr, President in the Chair.

q

QUESTIONS AND ANSWERS.

- ACOOMMODATION RESERVED SPECIALLY FOR EUROPEANS TX THE NEW
PROVINCIAL HOSPITAL. AT PESHAWAK.

583. *Mr. Muhammad Ismail Xhan: (¢) With reference to question
No. 729, asked by Doctor B. 8. Moonje, on the 20th September, 1928,
page 1075, Volume TIT, No. 18, will Government be pleased to state if it
i1s a fact that, in the new Provincial Hospital at Peshawar, certain sets of
necommodation have heen reserved specially for the use of Europeans which
will not be allowed to be occupied by Indian gentlernen, even if theyv pay the
prescribed fee fixed for these rooms?

{b) If the answer to part (a) is in the aﬁirmatlve, will Government be
pleased to state:
(i) the special reasons which necessitated this racial discrimination
in providing accommodation for the treatment of patients,
and

(ii) if similar racial difference exists in other provincial hospitals’
such as the Mayo and Ripon hospitals?

Sir Denys Biay: (a) No, Sir.
(b) Does not arise.

STATEMEN'T BEFORE THE STATUTORY COMMISSION THAT EVERY TWENTIETH
Prrsox IN THE NORTH WEST FRONTIER PROVINCE 18 A MURDERER.

584. *Mr, Muhammad Ismall Khan: (a) Is it a fact that before the
Statutory Commission, certain British Officers of the North-West Frontier
Province, who gave evidence on behalf of the Government of that Provinco
nt ];eahn;var stated that every twenticth person in the Province was o
murderer

(b) If the answer to the above question is in the affirmative, will Gov-
crnment be pleased to say whether this is an accurate statement?

Sir Denys Bray: (¢) The Government of India are not in possession of
nny official record of the oral evidence.  Aceording to a newspaper report,
however, a statement was made by an official that one out of twenty
iphabitants in the rural districts is s potential murderer.

(917)
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UJ] The word ‘‘potential” reduces the statement to something
obviously hypothetical. DBut even in this form, I should not myself accept
it, save as & highly coloured way of putting the notorions faet that the
blood-feud iz prevalent amongst Tathans.

INoLvsioN OF THE INDIAN ARMY BENEVOLENT FUND IN THE BENEFIT
o¥ FETES ORGANTSED FOR SUPPORT OF THE EX-SERVICE ASSOCIATION.

585. *Mr. Muhammad Ismail Khan: (a) Is it a fact thut money is
collected from time to time by military and oivil officials of the Government
for coutributing to the funds of the Ex-service Association, which looks after
the interests of the British ex-soldiers in England, by organising fetes and
military tournaments in which Indian troops also take part?

(b) Do any procceds derived from such functions go to the Indian Army
Benevolent Fund? If not, why not1?

(¢) Are Government prepared to issue instructions to Government

officials to support such functions only when they are held in aid of the
Ex-service Association and the Indian Army Benevolent Fund jointly ?

Mr. @. M Young: (a) and (b). The answer is in the affirmative.
(¢} Doces not therefore arise.

Army Epvcationarn Comes.

586. *Mr. Muhammad Ismail Khan: (q) Is there in England an  Army
Educational Corps, and if so, how is it recruited?

(b) 1s there a similar corps in this country? If so, how many Indian
officers are attached to it?

Mr. G. M. Young: (a) Yes. Sir. At present the majority of the corps
is reeraited from the regular Army and a few of the officers only are
_ recruited from eivil soureces. In future it is hoped to reernit Univernity
Gradustes with Honours Degrees.

(b) No, 8ir. A proportion of the Army Educationnl Corps serve in
India and the remaining needs are supplied by officers from the Indian
Army, or the British Army serving in India, who possess special aptitude
for educational work. The total number of Indian officers employed in
Educational Training appointments is 89. These men are selected from
regiments and trained in the Indian Wing of the Army School of Education
at Belgaum before holding these appointments.

)
FRrREER GRANT oF COMMISSIONS IN THE ROYAL ARMY VETERINARY ComPs
70 IRDIANS,

#87. *Mr. Muhammad Ismail Khan: (a) Is it o fact that only boys
from the Dehra Dun Military College are eligible for commissions in the
Royal Army Veterinary Corps?

(b) Have any boys from the Dehra Dun Military College joined this corps
as officers? _

(¢) Ts it not a fact that only those hovs join the Dehra Dun College who
intend to proceed to Sandhurst? .

(d) Do Govertiftieht propose to withdraw this restrietion o as to ‘atéract
more young men?
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Mr. G. M. Young: (a) The Honourable Member is referred to the answer

1 gave on the 35th August 1827, to starred question No, 418. The present

" position is practically as sinted by the Homourable Member, so far os
recruitment in” India is concerned.

(b) Not yet, Sir. But a cadet from the Debra Dun College, who quali-
fied at the Sandhurst Entrance Fxamination of May, 1928, has Leen sclected
for & King's Commission in the Indian Army Veterinary Corps. He is at
present studying for the M. R. C. V. 8. at the Royal Veterinary College
#n London,

(¢) No, Sir: a boyv who intended to become an Army Veterinary
officer would be eligible for admission to the College.

(d) Not at present. Government consider that the existing system
produces the best type of candidate.

GRANT T0 INDIAN OQFFICERS HOLDING VICEROY'S COMMISSIONS OF PosTs
IN THE GRASS FARM DEPARTMENT.

588. *Mr, Muhammad Ismafl Xhan: (a) Are Viceroy's Commissioned
officers eligible for posts in the Grass Farm Department?

(b) Is it not a fact that at preeent sergeants of the British Army are
usually given these responsible posts?

(c) Is this so because they are considered more suitable for these
appointments than the Indian officers holding Vicerov's Commissions?

Mr. @. M, Young: (¢) No, Sir.

(b) The executive charge of the larger grass farms is held by British
staff sergeants, warrant and departmental officers, with Indian overseers
as aseistants. Indian overseers are in independent charge of some of the
smoller farms.

(¢) Yes, because their dealings are largely with British units, and
Viceroy’s Commissioned officers do not, as a rule, possess the educational
qualifications required. -

Cast-IRoN AND STEEL SLEEPERS ON INDIAN RAILWAYS,

589. *Pandit Nilakantha Das: 1. Regarding cast-iron and steel sleepers
used in our railways:

(s) What is their respective estimated durability ?

(b) What were their prices according to the tenders accepted lnst
vear and the current vear?

(¢) What are their prices aoccording to the tenders accepted
for the coming year? Or, if the tenders have not yet been
- accepted, what are the various quotations in the tenders?

(d) What is the percentage and amount of actual supply and orders
given in (i) value, and (ii) weight, in each ecase, 7.6., in case of
cnst-iron sleepers and of steel sleepers from (1) India, (2)
England, and (8) other countries?

(¢) Ta it & fnct that cast-iron sleapers will be chenper than steel
sleepers in the coming vear?

2. (a) Have the Railway Board any control over the orders given for
gleepers by company-managed railways? '
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(b) If they have, will Government please state the tenders they received,
(i) last, (ii) current, and- (iii) coming years und aleo the qnantity and price
of their purchase in percentage and amount from India, England and other
countries ?

8. (a) Is it a fact that the three Companies, viz., Bengal Iron and Bteel
Company, Limited (sterling capital managed by Europeans), Eurn and
Company (rupee capital, managed ty Europeans), and Tatanagar Foundry
Company, a subsidiary concern of Tata Iron and 8teel Company, (owned
and managed by Indians), mainly manufacture cast-iron sleepers? .

(b) Are the Government aware that they are not getting adequate
orders to utilise their full capacity? .

4. (a) Is it a fact that English and foreign tie-bars, which are subject
to duties of Rs. 26 and Rs. 87 per ton, respectively, are being imported
as parts of sleepers, or as ordinary bars, and are thus charged a duty of
10 per cent. ad valorem?

(b) If so, what steps are Government taking to prevent it?

Mr. A. A L. Parsons: 1. (a) Approximately 50 years for cast-irom
.sleepers, except for the steel tie bar and fastenings. Approximately 35
yenrs for steel sleepers.

(b) A statement showing particulars is teing forwarded to the Honour-
able Member.

(c) Contracts have not yet been placed for 1920-30 requirements. I
regrot that the accepted tender prices cannot be divulged until a decision
has been reached.

(d) The statement which I am sending to the Honourable Member
shows the weight of steel and cast-iron sleepers ordered, and the percen-
tage value of the contracts placed in India, the United Kingdom and other
countries.

(¢) Until the tenders for next year's requirements have been examined.
it is impossitle to state whether it will be cheaper to buy cast-iron sleepers
than steel sleepers or vice versa. The tenders are in fact now heing
examined from this standpoint.

2. (a) Under their contracts, the decision rests with the management
of Company-managed railways. '

(b) Does not arise.

3. (a) The three companies mentioned by the Honourable Member are
those which have supplied cast-iron sleepers to the State-managed railways.
I am not aware that we have obtained supplies from any other companies.

(b) Government are unable to express an opinion on this point.

4. (a) Tie bars for rails are liable to duty. at the specifie rates of Ra. 26
per ton and Re. 37 per ton. nceording as they are of Britirh or non-British
manufacture, under item 150 of the statutory Import Tariff. The only
tie bars which are assessable nt 10 per cent. ad valorem are tie bars for
east-iron niversal sleepers which cannot he used ag tie-bars for rails. Such
tie-bars are dutiable as parts of sleepers under item 61 of the Tariff.

(b) As the actual practice at the ports is in aceordance with the law.
the question doer not arige.
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Diwan Chaman Lall: May I ask the Honourable Member if the Rail-
way Board can override the decisions awrived at by Company-managed
roilways?

Mr. A. A. L. Parsons: In regard to the purchase of sleepers?
Diwan Ohaman Lall: In regard to the acceptance of tenders.
Mr. A. A, L. Parsons: I do not think so, Sir.

Pandit Nilakantha Das: As to part 3 (b) of my question, Sir, will the
Government kindly inquire and give the information?

Mr. A. A. L. Parsons: | think the Honourable Member will be able to
derive the information he wants from the statement which T am forwarding
to him.

NuMBER OF ANGLO-INDIANS AND INDIANS APPOINTED AS TEMPORARY
ENGINEERS ON STATE RATLWAYS.

500. *Mr. M. 8. Aney: (a) Will Government be pleased to state the
number of persons appointed as temporary engineers on State Railways
from January to August, 1928, and from September, 1928, to end of Janu-
ary, 1929, showing separately the number of Anglo-Indians and Indians, as
well as the number employed from the register of approved oandidates?

(b) Will Government be pleased to give the total number of persons
on the list of approved candidates for the posts of temporary engineers
till the end of December, 19287

Mr. A. A. L. Parsons: (a) One Indian between January and August
1928, and one European between September, 1928, and the end of January,
1829. The former was on the register of approved candidates and the
latter was specially recommended by the Agent, Great Indian Peninsula
Railway, in view of his construction experience; he had previously been
employed by the Tata Construction Company.

(b) 45.

APPOINTMENT OF AN BLECOTRICAL EXQINEERTO THE CHOLA POWER STATION
ON THE OGREAT INDIAN PENINSUTLA Ramway.

501. *Mr. M. 8. Aney: (a) Is it u fact that the Railway Board invited
applications by advertising in the English dailies for the appointment of
sn engineer for Chola Power Station of the Great Indian Peninsula Rail- .
way ?

(b) Will Government state how many applications were received and
how many of them were from Indians, Anglo-Indians and Furopeans?

(c) Is it a fact that one Mr. 8. A. Gadkary, B.E., AM.I.LE.F, (Lond.),
Chartered Electrical Engineer, was called for a personal interview by the
Public Service Commission and selected by the Commission as a proper
candidate for the post?

(d) Is it a fact that the Railway Board, on the recommendation of the
Public Bervice Commission, offered him “‘a post in the junior scale of the
Tronsportation (Power) Department of the Buperior Establishment of
State Railways under the Agent, Great Indian Peninsula Railway "'?
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(e) Is it a faot that he was asked to appear before the Medical Board
at Caleutta, which declared him unfit, after testing his eye-sight in ascord-
.ance with standard prescribed in the rules as Class ““ A ''?

(f) Will Government be pleased to state whether tho Medical Board
before whom Mr. Gadkary was asked to appear was duly informed by the
Railway Board of the particular post which was offered to him, and wus
the attention of that Board dvawn to the Railway Board Circular
No. 31837-E., dated 81st January, 1928, which prescribes diffcrent classes
-of test for different grades of the subordinate and superior services?

() Is it a fact that Mr. Gadkary applied to the Railway Board to give
tim a fresh opportunity to appear before the Medical Board and requested
the Railway Board to issue proper instructions to the Medical Board in
the matter of his examination?

(k) Will Government be pleased to state whether they have received
any letter from the Agent of the Great Indian Peninsula Railway regarding
the decision of the Medical Board in the case of Mr. Gadkary, and if so,
will they be pleased to place the correspondence on the table?

(i) Will Government be pleased to state whether the post for which
Mr. Gadkary was recommended is still vacant or filled and if filled, by
whom ?

Mr. A. A. L. Parsons: (o) The advertiscinent was issued by the Public

(b) 238 applications were received for one post of Assistant Power Stasion
Superintendent, of which 18 were from Indians, 8 from Anglo-Indisns and
4 from Furopeans, and 52 applications for two posts of Shiff Enginoers,
of which 43 were from Indians, 4 from Anglo-Indians and 5 from Furopeans.

(c) Yes.

(d) Yes.

(¢) He was declared to be medically unfit.

(f) The arrangements for the Mediea]l Board were made by the Agent
of the Great Indian Peninsula Railway, and Mr. Gadkary was examined
in neeordance with the usual regulations laid down for candidates for
appointment to the Transportation (Power) Department of State Railways.
The Medical Board’s attention was not drawn to the Railway Board’s
letter mentioned by the Honourable Member, as this letter applies only to
subordinate and inferior staff, :

(7) Mr. Gnadkary did apply for another examination.

(k) The Agent of the Great Tndian TPeninsula Railwny reported that
Mr, Gadkarv hud been declared unfit for Government service by the Medical
Board, and stated that he had advised him accordingly. There are no
«ther papers to lay on the table.

(1) The post is still vacant.

OrENTNG 0F A PHYSTIOS SROTTON AT THE INDIAN INSTITUTE 0F SCIENCE,
BANGALORE.

502. *Mr M. 8. Aney: (a) Will Government be pleased to state if it
is a fact that the Pope Enquiry Committee, which reported upon the affairs
of the Indian Institute of Science, recommended the early opening of a
physies rection nt the Tndian Tnstitute of Science, Bangalore?
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(b) 1f the snswer to part (a) is in the affirmative, what steps have Gov-
-ernment taken to give effect to the above recommendation? If no steps
have been taken will Government be pleased to state the reasons therefor?

Mr. G. 8. Bajpal: (a) Yes.

(b) The Indian Institute of Science is & private aided institution and
the recommendation referred to by the Honourable Member is the concern
of the Council of the Institute.

L10ENSING OF COOLIES AT STATIONS ON THE EasT INDIAN RAILWAY,

598. *Mr, Siddheswar Prasad 8inha: (a) Is it a fact that the licensing of
coolies at some important stations on the East Indian Railway in Bihar
and Orissa is made by private individuals?

(b) If the reply to part (a) be in the affirmative, will Government
be pleased to state whether any tenders are called for for this purpose or
whether it is settled at the will of the authorities with favoured individuals?

(c) Are¢ Government aware that the coolies are compelled to pay
-exorbitant daily charges and heavy nazaranas for obtsining a licence?

(d) Are Government aware that the arbitrary exorbitant charges made
by such individuals often result in strikes, to the great inconvenience of the
‘travelling public? _

(¢) Do Government propose to license the coolies themselves instead of
licensing them through middle men?

(f) It the reply to part (¢) be in the negative, will Government be
pleased to state what other method they intend to adopt in order to afford
convenience to the travelling public and mitigate the hardships of the
ccolies from the exorbitant charges of the individuals who are given the
onopoly of licensing coolies? '

(9) Will Government be pleased to state the amount of income that
has been derived from such settlememts in the Dinapore Division?

(h) If there is no income derived, will Govertnment state if it is nob
possible to get an income from such settlements?

(1) If so, will Government be pleased to state why they have been left
to private individuals free?

Mr. A. A. L. Parsons: | am nsking the Agent of the East Indian Rail-
way for the information and will supply it to the Honourable Member when
his reply is received. '

ExTENFION oF THE TERM OF THE PRESENT INDIAN LEQISLATURE AND
CON¥ERENCE OF INDIAN DELEGATES WITH THE JOINT PARLIAMENTARY
COMMITTEE ON THE REPORT OF THE STATUTORY ('OMMISSTON.

594. *Mr. Ghanshyam Das Birla: (a) Has the attention of the Gov-
ernmient been drawn to the following Reuter’s message, dated London, the
4th February, appearing in the Hindustan Times of February 7, 19297—

“The question of extending the term of the present Indian Legislatures was being
considered for move than une remson, declared Earl Winterton, veplying to a fjuestion
in the .!Iousa of Commons. ‘But I ghould make it clear', Lie adde , ‘that the Indian
Legmla!-:ve delegations or representatives whom, us His Majesty’s Government hope,
the Joint Parlinmenlary Committee may invite to confer when the Statutory Com-
mimsion has reported, need not he identical with the Committees now sitting in conference
with the Commission’.”
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(h) Will Government be pleased to lay on the table s copy of such
correspondence a8 may have passed between the Governor General in
Council ond the Becretary of State for India on the question of extending
the terin of the present Indian Legislature and of inviting Indian Legis-
lative Delegations or representatives to confer with the Joint Parliamentary
Committee when the Statutory Commission has reported?

The Honourable Mr. J. Orerar: (a) Yes.

(b) The Governor (General in Council has had no gorrespondence with
the Secrctary of State on either of-these two subjects.

ExTENsioN o¥ TiME For IiscussioN oF THE ITEMS oF THE BUDGET.

505. *Mr. 8. 0. Mitra: (a) Is it a fact that not more than a dozen
itemns in the annual budget are teken up for discussion during the budget
time?

(b) Are Government aware that, in some of the Provinces, for instance
in Bengul, the budget is divided into several parts, and that time is sepa-
rately allotted to each group of demunds, ut the end of which the particular
group is put to vote by guillotine?

(¢) Are Government willing to agree to a similar scheme of guillotine by
compartments so that facilities might be given for discussion of all the
various items of the annual budget?

The Honourable Bir George Schuster: (a) Tho number of Demands dis-
posed of Lefore the fall of the guillotine naturally veries from year to year,
bus for the last two or three years the situation hag been substantially as.
deseribed by the Honourable Member.

(b) Government are aware that, in some of the provinces, separate
allotments of time are made within the days allotted for the discussion.
of Grants, but they have no precise information on the subject.

(¢) The number of Demands in the Q(Gencral Budget, excluding the
Ruilway Budget, is 79. Speaking for myself 1 should always weleome the
fullest opportunity for diseussion, but I am afraid that, in view of the
limitations upon the total time available, adequate discussion of gll the
various items of the annual Budget would not be secured, even if the
Honourable Member’s suggestion were to be adopted. T think that the
only practical and eatisfactory arrangement is that which the Government
have adopted in previous years, and which they are prepared o repeat
this year. namely, to settle with the lenders of the different parties the
order in which the Demands should be taken. 1f thereafter, the
leaders and the members of the several parties give praotical effect to the
arrangement, (in the spirit in which it is eonceived, it should be possible
to securc an opportunity of discussing all important matters in which the
House is really interested. I should add that the practice which we follow
here and which I have just described is the practice followed in the House
of Commons.

FaorLiries wor DI1ScuseioN oF THE REPORT or THE PuBLic AcCOUNTS
C'OMMITTEE.

506, *Mr. 8. 0. Mitra: (a) Has the attention of the Government becn.
drawn to the remarks in the Report of the Public Accounts Committee of
1926-27, paragraph 16, regarding giving facilities to the Members of the
Tegislatures to discuss the Report of the Commrittee? :
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(b) Are Government going to give effect to the recommendation?
The Honourable Sir George Schuster: The Honourable Member is

referrod to the statemen{ which 1 made in this House yesterday during
the discussion of the cxcess grants, and to the ruling of the Honourable
the President, by which the matter was disposed of for the time being.
The Houourable the President haus decided that it is impossible to discuss
the Report of the I'ublic Acconnts Committee in the current session, as
motions for excess grants have niready bteen before the House. At the
same time, taking advantage of n helpful suggestion which fell from you,
Sir, T have undertaken to discuss at an early date outside this House the
question of devising n procedure by which, on future occasions, it may
be possible for the Report of the Publiec Accounts Committee to be discussed
by ‘the Legislative Assembly.

SOHEME ¥OR ENGAGING APPRENTICES AT THE EaAsT InDIaAN RAILWAY
WORKSBROPE AT JAMALTUR AND LILOOAW. 7/

507. *Pandit Nilakantha Das: 1. Regarding (i) Jamalpur and (i)
Lilooah Railway Workshops :

(a) What is the gystem or the soheme of taking apprentiées?

(by Is there any provision for primary or general education for tho-
workmen apprentices? If so, what is the provision?

(¢) What is the allowance paid to the several classes of apprentices?

(d) Is there any distinction between (i) Indian and (ii) Furcpean
and Anglo-Indian apprentices in (i) training and (ii) allowances?"
If so, what is that distinction and what is the prinaiple
of that distinction, if any, besides birth and colour? -

(¢) Is- the qualification test of apprentices subject to amy public

N examination, i.e., examination by outside experts? If mot,

why not?

2. Will Government please furnish a statement showing in each class
the apprentices taken, qualified and provided in (i) Jamalpur and (ii) Lilooah
Railway Workshops during the last 10 years, with the character of provision
and amount of pay in each case?

Mr. A. A. L. Parsons: 1. (a) Two grades of apprentices are taken in
the East Indian Railway Workshops, first grade upprentices, who are
required to have matriculated with mathematics as an optional subject,
or to have reached the Junior Cambridge Standard, and, at Jamalpur
only, third grade apprentices, in whom ability to read, write and suk-
troct and multiply in one vernacular is looked for. Both grades wre
selected after passing satisfactorily a test of their ability and fitness.

(b) Third grade apprentices, who huve already had sufficient primary
education to beunefit, are given instreetion in druwing, arithmetic and very
elementary mechanies,

(¢) First class apprentices rocvive a stipend of Re, 10 per month in the
first ycar, rising to Ry, 30 per month in the fifth and lust year of their
apprenticeship, and receive free board and lodging in hostels provided by
the Itailway. Punding the provision of hostels at Lilooah, the first class
apprentices there are given an nllowance in lieu of free board and lodging.
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Third cluss apprentices receive Rs. 7 per mensem in their first yesr,
riain.fl to Rs. 12 per mensem in the sixth and last year of their appren-
ticeship. '

(d) No.

(e) The educational qualifications, which  candidates ns first grade
apprentices are required to possess, have been stated in the reply to part
1 (a). The subjects of the test examination held at Jamalpur are mathe-
matics up to the standard of the Jumior Cambridge and Matriculation
Examinations, general knowledge and elementary drawing. This examina-
tion is conducted Ly the Principal of the Eost Indian Railway Pechnical
School, Jamalpur, and Government do not see that assistance from outside
experts is oulled for or would be of any advantage.

2. Government regret that they cannot undertake to make this very
laborious inquiry.

SeEecH BY SIR DANIBEL HAMILTON, LiFE PRESIDENT OF THE BaNgaL Co-

OPERATIVE ORGANISATION SOCIETY ON INDAIN BaNngING DEvVELOP-
MENT. -

508. *Mr. B. Das: (a) Has the attention of the Government been
drawn to the speech of 8ir Daniel Hamilton, Life President of the Bengal
Co-operative Organisation Society, delivered at Chandpur, on the 2nd Feb-
ruary, and rcported in the dak edition of the Amrita Basar Patrika of the
4th instant?

(b) Will Government be pleased Lo state if the facts as stated in the
following extract are true:

“A few weeks ago Sir George Bchuster called & joint meeting of the European and
Indian Chambers of Commerce to discuss the question of the development of Indian
banking. Were the people’s bankers, the C'o-operative Regirtrars, invited to attend
this conferemce? If mot, why not? . I hepe, Bir George is not going to make the same
mistake as his predecessor, and provide more honey for the fai men, while the men

who need it most, the 250 millions of lean rayats, are left to fatten ar hest as they
can on vinegar.' * * d . *

““As Life President of the Bengal Co-operative Organisation Society, I protest most
emphatically against Government giving countemance or cnoouragement to any acheme
of the kind. The people’'s own banking system, co-operative credit, will provide all
the hﬁmnces required by the people when the queen bee understands its job and begins
to },.,t

(¢) Is it & fact that no representative of the Co-operative Banking Insti-
tutions was called by the Honourable the Finance Member to discuss with
him about problems of rural banking?

(d) Will Government be plensed to state if they will invite representa-
tives of co-operative banking to the conference that will be shortly held
at Delhi?

The Honourable Bir George Schuster: (a) Yes. The Government of

India have received a copy of a speech made by Sir Daniel Hamilton on
the subjeect of the ““Government of India and the Queen Bee''.

(b) Tt is difficult to distinguish facts from implications in the extract
given, but I have been unable to discover any element of truth in either.
My Honoursble friend, Mr. . Das, has contributed to this gencral atios-
phere of inexactitude Ly the form in which the extract is presented, for
if the full text had been given, it would have been made clear that the
protest in the second part of the extract was directed, not against nny
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'a:tion of Government in ¢connection with the Banking Enquiry, but against
son.c proposal made by an orgunisation described by the speaker as the
“‘Indinn Chamber’’.

The real facts in the case, which will provide the answors also to parts
(¢j and (d) of the question, have already been explained to this House.
The mecting which T held on Februasry the 16th with the representatives
of the Federation of Indian Chambers and of the Associated Chamkers of
Commerce, was convened as n result of demands expressed by these two
organisations at their annual meetings in December. I made it clear at
this meeting, ns T have also explained on former occasions, that before
settling the final plans of the Inquiry, I should also consult representatives
of Banking interests as such.

So far as rural banking is conocerned, ils problems represent, from
every point of view, a most important part of the whole field of enquiry.
1 shall certainly toke steps to sec that full advantage is taken of the
experience of those who have been engaged in the oco-operative banking,
the development of which offers perhaps the most hopeful line of advance
in the matter of developing rural banking facilities.

‘Mr. Abdu] Matin Ohaudhury: 1 understand, Bir, that Mr, Anwar-ul-Azim
has written to you authorising me to put the questions standing in his
name. 8o may I put them for him, 8ir?

Mr. Presilent (after consulting the Secretary): No.

PavorTy oF MUHAMMADANS APPOINTED AS SUPERINTENDENTS OF PosT
OFrIcES IN THE BIHAR AND ORrissa PostarL CIrOLE.

599. *Mr. Anwar-ul-Axim: (a) Will Government be pleased to state if
in the Bibhar and Orisss Province, out of the eleven Postal Divisions, only
one Divigion is in charge of a Muhammadan Buperintendent of Post
Offices? If so, why is the Mussalman Community so poorly represented
in that Province, and what action is proposed to be taken to secure a proper
share of the Muhammadans in the postal administration of the Bihar and
Orissa Postal Circle?

(b) 1git a fact that, in the Bihar and Orissa Province, there is not a single
Biharee Muhainmadan employed as a Bupcrintendent of Post Offices? If
it is 8o, why has the only Muhammadan Superintendent who belonged to
the Province been transferred to the Bengal and Assam Circle?

(¢) Is it an ordinary practice in the Postal Department that, so far as
pussible, each community is represented in due proportion in each Province
by oflicers chiefly coming out of the Province itself? If so, why has an
exeeption been wade in Bihar and Orissa, and why has the only Muham-
madan Superintendent who was a Biharee been transferred from his own
Province to another Province?

~ (d) What is the total number of Mussalman officers coming out of the
Province of Biliar and Orissa? If the number is so low as only two, why .
18 it not possible for Government to keep even this number of officers in
their own Province?

The Honourable Sir Bhupendra Nath Mitra: (a) The answer to the first
Eart of the question is in the affirmative, exeept thai the number quoted
y the Honourable Member includes both Postal nnd Railway Mail Service
Divisions. The Posts and Telegraphs Department is not organised on &
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provincial basis and Government do not propose to take any action in the
matter. '

(b) Yes, the Muhanimadan Superintendent in question himself applied
for a transfer out of Bihar and Orissa.

(c) No. The second part of the question does not arise.

(d) 1i the Houourable Member refers to the posts of Superintendents:
of post officcs, the answer to the first part of the question is “two’’; as
regards the second part of the question, the Honourable Member is referred
to the reply to the second part of the question at (a).

TRANSFER TO BENGAL OF A BIHAREE SUPERINTENDENT OF POLICE.

. 600. *Mr. Anwar-ul-Azim: Is it a fact that in the Punjab, in the United'
Provinces and in Bengal and Assam the great majority of officers ‘come-
from their own provinces? If so, why has the number of Biharee Buper-
intendents in Bihar and Orissa, where it was very low and far below the pro-
portion, still been reduced by transferring o Muhammadan Superintendent
to Bengal? What action do Government propose to. take to.give to the
men of Bihar and Orissa a proportionate representation in their own Pro-
vinee?

The Honourable Sir Bhupendra Nath Mitra: Assuming:from the rest of
his question that the Honourable Member means Superintendents of Post
Offices. the reply to the first part is correct, except in the case of the
United Provinces., ' L '

The reply to parts two and three of his questipn ig .that, Superin-
tendents are linble to serve anywhere in India and that their postings are
made in accordunce with the requirements of the public service. Govern-
ment cannot undertake to provide for proportionate provineial representation’
in o gnzetted Central service the memters of which are linble to transfer
from one provinee to another.

APPOINTMENT OF BIHARRE MUHAMMADANS A8 SUPERINTENDENTS OF
Post Orrices IN BIHAR AND ORissa.

601. *Mr. Anwar-ul-Azim: (¢) Will Government be pleased to state
the number of Bengalee officers in the Province of Bihar and Orissa as well
as the total number of Postal Buperintendents including Railway Mail Ser-
vice Supcrintendents in that Province? Ig there g preponderance of Ben-
gnlis in Bihar? If o will Government also give reasons for the preponder-
ance of the Bengalis in Bihar in supersession of claims of the sons of the
goil ?

(by Is it n faet that one Biharee Muhammadan Superintendent was
lately transferred from Bihar and Orissa to Bengul and Assam and in his
place n Bengali Hindu has Leen appointed in Bihar and Orissa? Will
Government state the necessity for this transfer?

(¢) Do Government propose to issne orders that at least one Postal
Division is placed in charge of a Biharee Muhammadan Superintendent in
order to give the commuuity proper representation in the Province of Bihar
and Orissa?
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(d) Is it true that after 1914 not n single Biharee Muhammadan hss
been appointed as a Superintendent of Post Offices in the Province of
Bihar and Orissa, although a number of vacancies occurred in that parti-
.cular Postal Circle? Will Government state the reasons for this neglect
of the claims of the Mussalmans of Bihar and Orissa?

(¢) Do Government propose to issue' orders, that in the Province of
Bihar and Orissn, the interests of the men of Bihar Province and especially
of the Muhammadans, are properly safeguarded, and that the Bengalces who
have always predominated in that Province, are not further increased by
new appointments or by transfers from other Provinces?

Mr, H. A: Sams: (a) Bix out of a total of fourteen (including those:
working as Assistant Postmasters-General). It is o fact that there is a
preponderance of Bengalee officers in the Postal Department in Bihar, but
gazetted officers in the Posts and Telegraphs are linble te transfer to any
part of Indin and Burma, and their postings are not made on the hasis
of provincial domicile.

_(b) Yes, the transfer of the Muhammuadan Superintendent out of the
Bihar and Orissa Circle was at his own request. His place was laken by
a Rengali Hindn, already serving as a clerk in the Bihar and Oriska Cirele,
whose Lurn for promotion to the grade of Superintendent had arrived.

(¢) Government do not propose to issue orders as suggested. As
already stated. the postings of Superintendents are not made on the basis
«of provineinl domicile nor are recruitments to the Service made on such
a basis,

(2) Yes. Trt view of what I bave already stuted, the litter part does
not arise.

(¢) In view of the reply just given to part (¢), Government ave not
prepared to adopt the Honourable Member’s suggestion.

MUBAMMADANS APPOINTED AS PROBATIONARY SUPERINTENDENTS OF THE
Post OFTFICE.

602. *Mr. Anwar-ul-Azim: Will Government be pleased to state the
number of new appointments made as Probalionary Superintendents in
the post office during the last six months mentioning the names of the
Muhammadons, if any were appointed during the same period ?

Mr. H. A, 8ams: Three; Mr. Hamidullah Alizai.

.NEGLECT OF THE OLATMS Of MUHAMMADAN PosTAL. EMPLOYEES 1IN BIHAR
AND ORIssa.

~ 608. *Mr. Anwar-ul-Azim: (a) Is it a fact that, in the Bihar and Orissa
~Cirele, the claims of the Muhammadan postal employees are generally
‘neglected at the time of making acting arrangements in that Postal Circle?

(b) Tn it true that very latelv in that Circle an unpassed hand was
appointed to act ag an Assistant Postmaster General in supersession of the
claims of a passed and qualified Muhammadan official who was on netive
service?

(¢) Will Government be pleased to state the reasons for such an unpre-

~cedented course of action, giving particulars of similar cases, if any, that took
pluee in India during the last 12 months? If no unpassed hand was
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appointed ‘elsswhere to act as a Superintendent or as sn Assistant Post-
master General, why in Bihar and Orissn were the due c¢luims of o passed
‘Muhammadan officer ignored ?

(d) Will Government be picased to state the name and nationality of
the unpassed official who was appointed to work ns an Assistant Postmaster
General? Is it o fact that in Bihar and Orissa, the number of Bengalee
officers is greater than that of the Biharces?

Mr, H. A. S8ams: (a) The answer is in the nogative, nor is any preference
given to Muhammadan employeer in the matter of neting arrnngements.

(b) Yes, but the question of supersession of claims does not arise im
short actmg arrangements.

(¢) The arrangement is not unprecedented, nor has the Bihar and Orissa
Cirele been peculinrlysingled out in the matter. Government do not pre-
pose to collect the information asked for by the Honourable Member since
communal representation has no bearing on the point at isgsue. The appoint-
ment was made in a short vacancy as n matter of convenience.

(d) Mr. N. K. Maitra, n Bengali. The answer to the second portion of
the question is in the affirmative.

PooR REFRESENTATION OF MUHAMMADAKRS IN (CERTAIN APPOINTMENTS TN
THE BimAr AND ORissa PosTar CIRCLE.

604, *Mr. Anwar-ul-Azim: (a¢) Will Government be pleased to state the
total number of Head Clerks to Superintendenta of Post Offices and the
number of Inspectors of Post Offices in the Postal Circle of Bihar and
Orissa, and mention the number of Mussalmans in the two classes of
appointmients?  What are the reasons for the very poor represcntation of
the Muhammadans in these poste ind when was o Muhammadin last
appointed as uw Head Clerk or as an Inspector in that Province?

(b) How many appointments of Head Clerks and of Inspectors of Post
Offices were made in Bihar and Orissa during the Inst three years, and how
many out of them were given to Muhammadan officials ?

(¢) Are Government prepared to issue orders thai in future due regard
be paid to the interests of the Mussalmans when the next examination for
appointing Inspectors is held?

Mr. H. A. 8ams: (a) Head Clerks to Buperintendents : 9, Muhammadans
—nil. Inspectors of post offices: 27, Muhammadans—38. Recruitment to the
appointment .of Superintendents’ Head Clerks aund Inspectors used to be
secured by a departmental examination, candidates for which were selected®
by the Postmaster-General from officiale nominated by their immediate
superiors, and the poor representation of Muhammadans is therefere pre-
sumably due to the failure of members of this community to secure nomina-
tion or selection, or to succeed in the examination. The Inst appointment
of A Muhammadan as Inspector was on the 27th Decemnber, 1920.

(h) Eleven. out of which no Muhammadans were appointed.

(¢) The proposal nnder consideration for an exawiination for the lower
selection grade doer not include a separate examination for Inspectors and
Head Clerks of Buperintendents.  As the examination ig for promotion, not
for recruitment, it is not proposed to issue any orders on the lines suggested
by the Honourable Member.
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IncLusiox OF MUSLIM ASBOCIATIONS AND ARYA SaMAIXS AS Pourimicar
Bopies WHIOH GOVERNMENT OFFICIALS ARE PROMIBITED FROM JOINING.

. 605, *Mr. Anwar-ul-Azim: With reference to the replies gwen by
Government to my starred question No. 540 on the 18th September, 1928,
will Government be pleased to state:

(@) whether the restrictions laid down in the Govermment Servants'
Conduct Rules, prohibiting officials from taking part in political
associations, do not apply to officials taking part in .Muslinr
Associations and Arya Bamajes, referred to in the question
under reference; and

(b) whether the Muslim Associations, and Arys Samajes come under
the category of political bodies?

Sir Denys Bray: Enquiry has been made ‘from the local Administration
and the information will be sent to the Honourable Member in due ‘course.

IRREGULARTTY COMMITTED BY THE POSTMASTER, PXSHAWAR CANTONMENT.

606. *Mr. Anwar-ul-Azim: (q¢) With reference to the reply given by
Government o my starred question No. 550 on the 18th September, 1928,
will Government be pleased to consider the desirability of making enquiry
and of obtaining information regarding the serious irregularity committed by
the Post Master, Peshawar Cantonment, as mentioned in parts (5) and
(8) of the question and inform the House of the result? *

(b) Will Government be plensed to state if there is any special reason
why this House should be kept in the dark about questions relating to
the general public interest and to the violation of specified discipline laid
down by Government?

'The Honourable Sir Bhupendra Nath Mitra: (a) The reply is tn the
negative.

(b) No; but this cuse docs not appear to involve any question of general
public interest. It refers to alleged irregularities with which the local
officials are competent to deal. .

APPOINTMENT OF A LARGER PROPORTION OF MUSLIMS IN THE POSTAL SER-
VICE OF THE NorTH WEST FRONTIER PROVINGE.

' 607. *Mr. Anwar-ul-Azim: (a) With reference to the reply given by
Government to my starred question No. 547, on the 18th September, 1928,
will Government be pleased to place on the table a statement showing the
number of vacancies which occurred in the post offices in charge of the
Postmasters, Peshawar Cantonment and Abbottabad, after the receipt
of the general letter No. 516/12/27, dated the 22nd November, 1927, from
the Director Genernl of Posts and Telegraphs?

(b) What is the numbcer of Muslims hbelonging to the North Woest
Frontier Province amongst the recruits? S

(r) Will Government be pleased to state whether the Muslim commu-
nity in the North West Frontier Province form as big o majority of popula-

tion as 95 per cent.? If so, will Government be pleased to state if the
MusTim commumity of the North West Fronfier Province is or 78 not to be
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justly dealt with under the provisions of the Director General's letter men-
tioned in part (a) namely, reservation of one-third vacancies for the minority
community? Are Government prepared to consider the desirability of ndops-
ing special measures to give the same its due proportion of service in the
Postal Department to redress their long standing grievances ?

The Honourable 8ir Bhupendra Nath Mitra: Information in regard to
parts (a) and (b) is being collected, and when this information js available
a reply to the whole question will be furnished to the Honourable Member
in due course,

REORUITMENT OF A LARGER PEROENTAGE OF MUSLIMS TO THE PoSTAL
SBrvicE IN THE NoRTH WEsT FRONTIER PROVINCE.

608. *Mr, Anwar-ul-Azim: Will Government be pleased to state whe-
~ther the standing orders issued by the former Postmaster (reneral, Punjab
and North-West Frontier Province rcquiring the reoruitment of 80 per
cent. Muslims of the North West Frontier Province in the Postal Depart-
ment is being followed in the Province? If not, why nnt?

The Honourable Sir Bhupendra Nath Mitra: No, because they are no
Jonger in force.

APPOTRTMENT OF MUSLIMR TO THE MILITARY ENGINEERING BERVICE I¥ TRE
DistricT oF Komar.

600. *Mr. Anwar-ul-Azim: (¢) Are (overnment aware that the estab-
{ishment serving at present in the Military Engineering Scrvice in the Dis-
triet of Kohat is as follows:

Nurabar of Pay.
Mustims. Non-Muslims. Muslims. Non-Muslima.
Re. Ra,

‘ﬂ) nish;hﬁrmas;:dp ?ﬂtlb. 0 6 0 1.060
{d) Permanent establish.

ment—

Overseers . . 2 6 108 3.3

Clarks , . . 1 8 a2 581

Draftsmen . 0 1 n 64
{¢) Tsmporary establish- *

ment— .

Overseers . . 7 10 387 610

Clerks . . . 16 a5 1,007 1.330

Draftsmen . 11 7 605 554

Accounts branch . 8 12 04 982

Total . 42 72 2873 5,604

(b) Is it a fact that the Mus'im community of the North West Fron:
tier Province forms 95 per cent. of the population and is therefore a
majority community in that Province?

(c) If the answer to part (b) is in the affirmative, are Government prepar-
ed to prevent, in consistence with the present general policy of Government
adopted in nll Departments of the Government of Indin. the preponderance
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«f any, one comrhunity in the Militaty Engineering Service in the District
.of Kohat by recruitment of Muslims only in future as is being done in the
Postel Department in that Province? .

Mr. G. M. Young: (a) The figures quoted by the Honourable Member are
‘mot correct, so- far as subordinate establishments are concermed. I am
sending the Honourable Mémbier the correct figures.

"7 (b) Yes, approximately.

" (¢) No, Sir. The policy of the Government aims at preventing the pre-
‘ponderance of anyonc community, but does not contemplate the reserva-
tion of a fixed proportion of vacancies for any particular class. I am in-

formed that the Postul Department have cancelled their orders stopping the
irecruitment of non-Muslims.

AUDIT OF ACOOUNTS OF EXPENDITURE OF CIVIL OFFICES IN THE
Nortn West FRrONTIER PROVINCE.

610. *Mr. Anwar-ul-Azim: (¢) Is it a fact that the accounts of the
«contingent, expenses of the civil offices in the North West Frontier Pro-
vince are not sudited by Government auditors, and are left in the hands
of Head Clerks, Superintendents, and Rcgistrars of offices to deal with
aceording to their own discretion?

(b) If the answer to part (a) is in the affirmative will Government be

pleased to state the reasons why Government auditors should not audit
the same in future? '

Sir Denys Bray: (¢) No. They are audited by the Accountant General,
Punjub.

(b) Does not arise.

DISOIPLINARY ACTION TAKEN AGAINST THE STAFF OF THE CHIEF AUDITOR'S '
OrFioe, NoRTH WESTERN RAILWAY.

611. *Mr. Anwar-ul-Azim: (a) Will Government be pleased to state
why Ch: Vidya Datt, Sub Head, Chief Auditor’s Office, North Western
Railway, Lahore, was reduced from Rs. 146 to Rs. 75 permenently and why
the privileges of the other staff were stopped for a considerable period?

(b) Will Government be pleased to state what particular report was
‘made by Mr. A. Bola Krishna, Assistant Auditor, North Western Railway,
about the failure of the Local Goods scheme and scamped work?

. The Honourable Sir Geor
Nos. 611 and 613 together.

Inquiries are being made and & reply will be sent to the Honourable

ge Schuster: I propose to reply to questions
Member in due course,

CONTINUANCE OF THE ‘‘ LooAL GooDps ScREMR ' o
Rarnway. ’

612. #Mr. Anwar-ul-Asim: (a) Will Government be pleased to state
the reasons for which the scheme of Local Goods had. heen proposed to

be run on the East Indian Railway when it had failed on the North Western
“Railway ? I - -

¥ THE NorTH WESTERN
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(b) Why has it not been run on the East Indian Railway and for what
particular reasons is it again to be run on the North Western Railway?

Mr. A. A. L. Parsons: (a) There has been no failure in working the:
scheme. The position is that it was first started on the North Western
Railway by the Clearing Accounts establishment at Lahore, but was held
in abeyance when the Clearing Accounts establishment was transferred to
Delhi, until arrangements could be made by the Chief Auditor of the North
‘Western Railway to work it.

(b) It is proposed to bring the scheme into force on the East Indiam
Railway in connection with the revision of the methods of local goods
traffic accounting on all State-managed railways.

Emrroymext oF L. ATMa RaM, ACOOUNTANT, ON THE LocaL Goops
ScreMe oN THE NoRTH WESTERN RATLwWAY.

1613. *Mr. Anwar-ul-Azim: (a) Are Government aware of the fact that
the Chief Auditor of the North Western Railway gave a warning in the
report of L. Atrmma Ram, Accountant, for not bringing the scamped work
to the notice of higher officials ?

(b) Are Government aware of the fact that the same accountant is
again employed to work the Local Goods scheme which has failed under his
very supervision and that he has been given a salary of Rs. 400 p, m.?

(c) Are Government aware of the fact that he is another brother-in-law
of Mr. Faqir Ckand, A.D.C.? Will Government be pleased to state why
such a man has been selected for the scheme when he has already proved:

a failure?

ARBTICLE PUBLISHED IR THE IRIBUNE aBour THE RATLwAY CLEARING
House EXPERIMENT.

614. *Mr, Anwar-ul-Azim: (a) Has the attention of Government been
drawn to the article published in the Tribune, dated the Bth January, 1928,
giving a satisfactory account to the Press about the work of the Clearing
House experiment?

(b) Are Government prepared to ask Mr. L. £, Dean, Director, Railway
Clearing Accounts Office, to explain whether he is prepared to support the
statement made in the speech of Mr. Parsons as to the number of appoint-
ments made by him and R. B. L. Faqir Chand, and also whether the
appointments were made directly by him or on the recommendation of
R. B. L. Faqir Chand?

(¢) Are Government aware of the faot that the cards for the use of
machines in connection with this scheme were printed either in the Tribune

Prass or in the Press of Khosla Brothers?

(d) Was thir done in order to stop the publication of articles in the
Tribune and Hindu Herald?

(¢) Were all the other presses of Lahore so overworked as nob o be
able to take up this work?

Mr. A. A, L. Parsons: (a) No.

(®) Certainly not.

t For answer to this question, see answer to question No. 611.
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and (¢). A small amount of printing on blank cards was done by
iocagui\msseﬁ( izlcluding the Tribune Press and the Press of Messrs. Khosla

Brothers.
(@) No.

NumBER OF CLAIMS REJECTED SINCE TNTRODUCTION OF THE CLEARING
Accounrs OrFrior.

615. *Mr, Anwar-ul-Asim: (a) Will Government be pleased to state
what is the total number of public claims and overcharges preferred by
the public in the first half of the year 1928 of the Clearing Accounts Office.
and what was the number of such claims within any six monthg prior to
the Clearing House experiment?

(b) What is the total number of such public claims rejected by the
Clearing Accounts Office in the first half of the year 1928, and what is the
number of such rejected claims in any six months prior to the Clearing
House experiment ?

Mr. A. A. L. Parsons: (a) and (b). Government regret that they are not
prepared to undertake the laborious compilation suggested by the Honour-
able Member.

ENTRUSTING OF RAILWAY CLEARING House SoHEMRS TO EMPLOYEES
ON THE VERGE OF RETIREMENT.

616. *Mr, Anwar-ul-Azim: (a) Has the attention of Government beer
drawn to the fact that the Clearing House scheme was started by Mr. Scott,
the ex-Director, only a year before his retirement, and that the T.ocal scheme
was about to be run by Mr. O’'Callaghan, who is on the verge of retirement ?

(b) Will Government be pleased to state why such schemes are entrusted
to such officers only whose services are likely to terminate immediately after
the schemes are put into practice?

Mr. A. A. L. Parsons: (a) and (b). Mr. Scotb has not retired from the
service of Government; and Mr. O’Callaghan has been entrusted with the
supervision of the revised system for dealing with the local traffic of the
North Western Railway, as Government consider him the best qualified
officer available for this work. ' ' '

APPOINTHMENT OF MUHAMMADANS A8 ASSISTANT PoSTMASTERS (GENERAL
AND DrvisioNAL SBUPERINTENDENTS oF PosT OFFIORS IN CAroUTTA
AXD HowRraH.

617. *Mr. Anwar-ul-Azim: (a) Will Government be pleased to state the
total number of Buperjntendents of Post Offices, including Assistant Post-
masters General and Railway Mail Service Superintendents, stationed in
the city of Calcutta as well as in Howrah?

(b) Is it & fact that, out of five Assistant Postmasters General and seven
Divisional Buperintendents, not even one is a Muhammadan? Will Gov-
ernment be pleased to state the cause of this total absence of the Muham-
madan element or the cause of their exclusion from the cities of Calcutta

and Howrah?
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(c} ‘What action, if any, was taken for obmarving Government orders ro-
Isting to the adjustment of communal inequalities when the vacancy
.caused by the death of the late Mr. Abdur Rahim was filled up?

(d) Is it a fact that a senior Muhammadan Superintendent: has been
brought to Bengal by transfer from the Bihar and Orissa Postal Circle? If
%0, why was it not possible for Government to appoint this officer as an
Assistans Postmaster General in Bengal?

The Honourable Sir Bhupendra Nath Mitra: (a) Twelve.

'(b) Yes. The posting of Superintendents in a Circle is a matter entirely
within the diseretion of the Head of the Circle. Such postings are made
to meet administrotive requirements, and communal representation cannot
be considered.

(¢) The Honourable Member's atiention is invited to the reply given to
his starred question No. 72 of Eeptember, last. .

(d) A Muhammadan Superintendent (though not senior) wag so trans-
ferred. The second part of the Honourable Member’s question does nob
arise in view of what has been stated already in (b) and (c¢) of this reply.

ADEQUATE REPRESENTATION OF MusLms IN HIoHER APPOINTMENTS
IN THE PoSTAL DEPARTMENT IN CALOUTTA AND HOWERARH.

618. *Mr. Anwar-ul-Azim: (a) Is it a fact that, during the last 12 years,
no Muhammadan, besides the late Mr. Rahim, was ever posted to the
cities of Calcutta and Howrah in the capacity of a Buperintendent or a
Personal Assistant or an Assistant Postmaster General? If the reply is
in the affirmative, will the authorities be instrticted to see that the claims
of the Muslim eommunity are not neglected in the future and that they are
properly and adequately represented in Calcutta?

(b) Will Government be pleased to mention the period for which the
late Mr. Abdur Rahim actually worked in Calcutta proper and the periods
for which each of the Superintendents at present stationed in Calcutta have
been in Calcutta? Will Government be pleased to furnish the same in-

formation in regard to the Personal Assistants and the Assistant Postmasters
‘General ? '

(¢) Will Government please state the names of all the officers of the
cadre of the fuperintendents, noting against each the total period of their
stay in Calcutta during the last 12 years?

Mr. H. A, Sams: T should like to inform the Honourable Member that
postings are not made on communal considerations. That being 8o, Gov-
ernment do not propose to call for information required by him and extendin

over 12 years as they do not consider that any public purpose will be serve
by its collection. -

WATERPROOFS MANUFACTURED BY THE NATIONAY, DYE AND WATER-
PROOF WORKS, CALOUTTA, AN INDIAN FimM.

619. *Mr. 8. 0. Mitra: (a) Are Government aware that there is a purely
Indian industrial firm in the name of the National Dye and Waterproof
Works, Calcutta, for the manufacture of waterproof articles?

{!_)) Are Government aware that Mr. A. T. Weston, Director of In-
dustries, Government of Bengal, some time ago tested the ‘“Raynoft”’
waterproof coats and ‘‘Raynoff’’ waterproof fabrics manufactured by the
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National Dye and Waterproof Works through the Deputy Commissioner
of Police, Calcutts, and the Government Test House, Alipore?

(c) If the reply to part (b) is in the affirmative, is it a fact, that on
the above mentioned tests, all their manufactures were found highly
satisfactory ?

(d) Are Government aware that the Controller of Purchase, Indian:
Stores Department, Calcutta Circle, obtained satisfactory reports about
the quality of waterproofs of the said firm from the Inspector Generals
¢f Police, Bihar and Assam, respectively?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) The Government of India are not aware of the tests carried out by
the Director of Industries, Bengal. ‘‘ Raynoff '’ waterproof coats and diher_
waterproofed material manufactured by the National Dye and Waterproof
Works were tested at the Government Test House, Alipore.

(c) The tests of the ‘‘Raynofl’’ waterproof coats were satisfactory.
"Government are not aware whether all the firm's manufactures have been
teated as yet and are therefore unable to say whether they are all satiafactory.

(d) The answer is in the affirmative.

NON-ACOEPTANCE BY THE EAST INDIAN RAILWAY OF CERTAIN TENDERS
OF THE NaATIONAL DYE AND WATERPROOF WORKS, CALCUTTA.

620, *Mr. 8, 0. Mitra: (a) Are Government aware that the samples of
waterproofs manufactured by the National Dye and Waterproof Works
bad been tested on various occasions by the Government Test House,
Alipore?

(b). Are Government aware, that on all such tests the results have
heen found highly satisfactory?

(c¢) Is it o fact that Lord Lytton, the Ex-Governor of Bengal, the
Honourable Sir Bhupendra Nath Mitra, Member in charge of the Depart-
ment of Industries and Labour and many other high officials spoke very
highly of the waterproof coats manufactured by the said firm?

d) Are Government aware that the Governments of Bihar and Orissa,
and the United Provinces, the Government Harness and Saddlery
Factory, Cawnpore, the Eastern Bengal Railway, the Calcutta Port Com-
missioners, and the Calcutta Corporation, have placed repeated orders with
the National Dye and Waterproof Works for paulins, waterproof coats and
waterproof fabries for the last few years?

(¢) Is it a fact that the said firm submitted the following tenders to-
the East Indian Railway, namely?

(i) Tender No. 85/A/CT of 1st May, 1928 for the supply of water--
proof coats, ete.

(ii) Tender No. 86/A/CT of 81st March, 1928 for the supply of
waterproof capes, ete.

(iii) Tender N». 220 (Urgent) of 18th August, 1928 for the supply
of walerproof coats. '

(f) Are Government aware that the said firm was given a small order
in respect of the aforesaid tender No. 86/A/CT but that no order was
givc'len 22tg?t‘.he said firm in respect of the aforesaid tenders Nos. 85/A/CT'
an



038 LEGISLATIVE ASSEMELY. (19t Fes. 1929.

(9) Are Government aware that the samples and rates of the National
T)ye and Waterproof Works in respect of the said tenders 85/A/CT and
290 were more favourable than those of others?

" (h) Are Government aware that the order for waterproof coats was
given last year by the East Indian Railway authorities to Messrs, Hall
and Anderson, Limited, at & much higher rate than that submitted by the
National Dye and Waterproof Works?

(i) Are Government awaore that the orders for waterproof coats have
been given to Messrs. Hall and Anderson by the East Indian Railway authori-
ties for the last fifteen years?

(j) Are Government aware that the National Dye and Waterproof
Works submitted samples and quotations in respect of & recent tender
No. 526/G. B.-9, on the 4th February, 16297

(k) Is it a fact that the rates submitted by the said National Dye and
Waterproof Works are not lower than those submitted by Messrs. Hall and
Andereon, Ltd.?

* (1) Will Government be pleased to state if the National Dye and
Waterproof Works have been given any order in respect of the said ten-
der No. 526/G.B.-9?

Mr. A. A, L. Parsons: (a) Yes.

(b) The test results have shown want of uniformity; in some cases they
were satisfactory, but could not be described as highly satisfactory.

(¢) Government have no information, except that Sir Bhupendra Nath
Mitra purchased a waterproof coat from the firm some years ago and found
it quite serviceable.

(d) Government have no information, but, so far as the Eastern Bengal
Railway and the Harness and Saddlery Factory at Cawnpore are concerned,
are making enquiries,

(¢) to (I). The facts are being ascertained from the East Indian Railway,

and I will communicate with the Honourable Member when their reply is
received.

RECRUTTMENT OF STAFF FOR THE NEW ACCOUNTS OFFICES ON THE NORTH
WESTERN RamLway.

621. *Pandit Thakur Das Bhargava: (a) Hes the attention of Govern-
ment been drawn to the Hindustan Times, page 2, dated the 6th January,

1929, in connection with the separation of Audit and Accounts on the
North Western Railway?

(b) Will Government be pleased to state the policy they are pursuing
in connection with the recruitment of the staff for the New Accounts Offices
in regard to:

(i) Assistant accounts officers,
(ii) Senior accountants,

(iii) Junior accountants,

{iv) Assistant superintendents,
(v) Bub-heads,

(vi) Senior clerks, and

(vii) Junior clerks?
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(0) Is it & fact that certain men have been eppointed as senior account-
ants without their passing any railway  accounts examinstion prescribed

for either by Agent or Audit? ,
(d) Will Government be pleased to state—
@) what were their posts prior to their sppointment as senior
accountants, _ \
(ii) what pay they were drawing before, and
(ili) what has been allowed now?

Mr, A. A, L. Parsons: With your permission Sir, I propose to reply to
questions numbers 621, 623, 623, 624 and 625 together:

The questions are identical with those put by Mr. Rang Behari Lal on
the 11th of this month and I invite & reference to the answers that 1 gave
to them.

NOMINATION FOR TRAINING AT CALCUTTA oF EMPLOYEES OF DIVISIONAL
A0COUNTS BRANCHES.

1622. *Pandit Thakur Das Bhargava: Are QGovernment aware that
‘u the old engineering districts of the North -Western Railway there used
to be accounts clerks who were getting Rs. 20 as duty allowance (sanc-
tioned by the Railway Board), in addition to their class pay, and that they
were fully ncquaint-e! with the details of accounts work in Divisions and
are at present working as sub-heads in the existing Divisional Accounts
Iiranch with more staff working under them as compared with the sub-
heads, Assistant Superintendents and Junior Accountents of the Audit
Offices? Will Government be pleased to state the reasons for altogether
ignoring these sub-heads and other capable clerks of the Divisional Accounts
Branch for nomination to the Calcutta Training School?

QUALIFICATION OF AUDIT CLERKS SELECTED FOR TRAINING IN CALCUTTA.

1623. *Pandit Thakur Das Bhargava: Are Government aware, that
among the audit clerks so selected for training at Calcutta, there are
certain people who, though holding academic degrees, failed in the
accounts examination held by the Agent, North Western Railway, each
year and have superseded Class II and IIT clerks of the Divisional Accounts
?rar;ch, although the latter beat them in competition in the above examina-
i0n

RECRUITMENT FROM DIVISIONAL ACCOUNTS BRANCHES FOR THE POST OF
ASSISTANT AcoOUNTS OFFICER, ETC.

1624, *Pandit Thakur Das Bhargava: Will Government be pleased to
atate if they propose to take steps to safeguard the interests of the Divi-
sional Accountants or Head Accounts Clerks and their Sub-heads and
other senior clerks employed in the Divisional Accounts Branches in mak-
ing appointments for the.posts of Assistant Agcounts Officer, Senior
Accountants, Assistant Superintendents and Sub-heads, which have so
far been filled up by nomination from Audit Offices, or Railway Board
‘Offices only?

+ For answer to this question, see answer to que;i:i;n No. 621.



940 LEGIGLATIVE ASSEMBLY. [19Ta Fxs. 1929.

ExoLusioN of TR RTAry or DivisioNaL AOOOUNTS BRANCHES ¥ROM
FaoLITESs rOoR TRAINTNG IX CALCUTTA.

t025. *Pandit Thakur Das Bhargava: Will Government be pleased to
state the reasons for a wholesale exclusion of the staff employed in the
Divigsional Accounts Branches? Is it a fact that the men who have been
sent to Calcutta have not had as much experience of executive accounts.
work as the Divisional Accounts Branch staff have had?

TorAL NUMBERS OF CERTAIN APPOINTMENTS IN THE INDIAN MEDICAL
DEPARTMENT OF THE ARMY.

626. *Pandit Thakur Dag Bhargava: 1. Will Government please state
the total strength of the following appointments separately in the Indian:
Medical Department (Sub-Assistant Surgeons) of the Army?

(a) Honorary Captains,
(b) Honorary Lieutenants,
(c¢) Subedar Majors,

(d) Subedars,

(e) Jemadars,

(f) Warrant Officers.

2. Is it a foct that, in infantry and cavalry regiments, there i one
Subedar Major over every eighteen Indian officers?

8. If so, does this rule apply to the Indian Medical Department also?
It not, why?

Mr. 3. M Young: 1. The Honourable Member is referred to pages 828
to 845 of the Indian Army List for January, 1929.

2. The statement made by the Honourable Member is approximately
correct.

8. No, Sir. The fact that a certain proportion of officers to non-comn-
missioned officers is required in a fighting unit has no bearing on the re-
quirements of a department.

RuLEs FoR PROMOTION OF BUBEDARS.

627. *Pandit Thakur Das Bhargava: (a) Will Government please state
tho rule or rules by which promotion to Subedar Majorship from Subedar:
ship is regulated? Is it by selection, seniority in service or according to
the present position in the Army List?

(b) It it is according to the position as given in the Indian Army List,
are Government aware that such a rule is likely to deprive the Bub-
assistant surgeons who joined service in 1885 or 1896, of their rights to get
promotion to Subedar Majorshipe because of junior supernumerarily pro-
moted officers being placed above them in the Army List?

(c) Do Government propose to consider such cases for special grants:
of land or pension?

Mr. G. M. Young: (a) Promotion is made by selection.
Parts (b) and (c) do not arise.

+ For answer to this question, eece answer to question No. 221.



QUEATIONS AND ANBWERS. 0 2

.OMISSION T0 TAKE THE OATH OF ALLEGIANCE BY EX-OFFICIO MEMBERS
oF CANTONMENT BoARDS.

628. *Pandit Thakur Das Bhargava: (a) Are Government awsre that in
several cantonments, nominated and ez-officio members of a Cantonment
Board begin to perform their functions in the Committees of a Canton-
ment Board appointed under section 44 of the Cantonments Act before:
taking the oath of allegiance as prescribed in section 18 (1) of the Canton-
ments Act?

(b) Has the attention of the Government been drawn to an article
headed ‘*Administration of the oath of Allegiance; Its legal value'’ in the:
Cantonment Advocate of May, 19287

Mr. G. M. Young: (¢) Government, have no information. I am examin-
ing the legal poirt raised by this part of the question, and will communicate-
the result of thiz examinntion to {he Honourable Member.

(b) Yes.

ORDERS TO VACATE SHOPS BY THE CANTONMENT AUTHORITIES OF CHERAT.

620, *Pandit Thakur Das Bhargava: (a) Is it a foct that in Cherat
all the business shops belong to the Cantonment Authority?

(b) Is it a fact that there have been cases in the past in which the
Iixecutive Officer, noting under the advice of the Kotwal, has issued noticus
to certain shopkeepers to vacate their shops without any valid reason?

(¢) Are Government aware that, in case of non-compliance with the:
above notices, the Executive Officer, who ig generally also . military officer,
has used Government Military Police to get the shops forcibly vacated ?

() 1s it a fact that there is great discontentment and agitation among
the shopkeepers for want of permanency in the tenancy of the Canton-
ment Board shops and the use of the Military Police in getting them
vacuted whenever the Executive Officer choses to have them so vacated?

(¢) Do Governinent propose to take steps to remove the grievances of
these shopkeepers?

l‘r. G. M. Young: The Government have no information. 1 am making
enyuirics und will let the Honourable Member know the result,

PROCEDURE OF THE CANTONMENT AUTHORITY FOR PREPARING BILLS,
188UING CHEQUES, ETO.

630. *Pandit Thakur Das Bhargava: (a) Is it a fact that under the-
Cantonments Account Manual, the Executive Officer, in his capacity as.
the head of the office of a Cantonment Authority, prepares bills for the
expenditure incurred by him and also issues and signs cheques for the
same !

(b) Are Government awarc that in all advanced municipalities, the
work of ‘‘ preparing bills "’ and ‘‘ issuing cheques "’ is entrusted to
separate officers, and that while the Secretary prepares the bills, it is
the Vice-President who issues the cheques after applying such a check to
the bills as he thinks to be necessary?

(¢) Do Government propose to adopt the same procedure in the case of
Cantonments ?
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Mr. G- M. Young: (a). Yes. The Honourable Member's attention is
drawn to rule 80 of the Cantonment Acoount Code, 1924 which lays
down the procedure for the preparation and payment of bills for expendi-
wre from a Cantonment Fund. R '

(b) The answer is in the negative. 1 am not aware of the practice in
all advanced Municipalities, nor do I know which Municipalities would
come within the Honourable Member's definition of ‘‘advanced’’ and
which he would describe as ‘‘backward’’.

{¢) No, Bir. Government see nothing objectionable in the practice
cnjoined by the Cantonments Account Code,

ProPOSED DEMOLITION OF THE BAZAAR ATTACHED TO THE HARDINGE LINES,
AnMBaLA CANTONMENT. '

631. *Pandit Thakur Das Bhargava: (a) Are Government aware that

there is a smali bazaar attached to the Hardinge Lines, in Ambala Can-
tonment ?

(b) I it a fact that, to benefit the coffee shop contractor, there is a
proposal to demolish the bazaar? Does the contractor pay some rebate
to the regiment? :

(c) Are Government aware that this bazaar has been in existence ever
since the establishment of the Cantonment, and its demolition is likely to
cause great hardship and resentment to the shopkeepers of the bazaar who
have been occupying it and serving the troops for 8 or 4 scores of years?

Mr. G. M, Young: The Q(overnment have no information. I am
making inquiries and will let the Honourable Member know the result.

RePORTED DISCOURTESY OF THE EXEOUTIVE OFFIOCER, SAUGOR
CANTONMENT.

682. *Pandit Thakur Das Bhargava: (a) Are Government aware that
the Executive Officer, Saugor Cantonment, addressed a notice to the owner
-of house No. 5/10, SBudder Bazar, Saugor, as ‘‘ To Ghansham, owner of
house No. 6/10 "*?

(b) Is it a fact that one of the recommendations of the Government
of India Reforms Committee appointed in 1921 to report about the changes
neccssary in cantonment administration was that the notices issued by the
Cantonment Authority should be couched in polite language and should
be addressed with due courtesy? Have Government issued any instrue-
tions in this behalf? If not, do they propose to do so now?

(c) Have Government seen the article headed ‘' Brown Autocracy at
Saugor Cantonment *’ published in the Cantonment Advocale of Novem-
ber, 1928, in which the above discourtesy has been severely condemned?

Mr. G. M. Young: (a), (b) and (¢). Government have seen the arficle
referred to. It appears that a notice relating to the clearance of a private
latrine wag sent by the Cantonment Authority to a house owner: and
that the notice was addressed in the manner deseribed. Government
have no reason to ruppose that uny discourtesy was intended. The re-
commendation of the Committee mentioned in part (b] of the question
related to forms of notices preseribed under the Cantonments Aets, and
not to modes of address.

]
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RECOGNITION OF THE SAUGOR RESIDENTS’ ASSOCIATION,

638. *Pandit Thakur Das Bhargava: (a) Are Government aware that
in October, 1928, the Honorary Secretary of the Saugor Residents’ Associa-
tion addressed a communication to the Executive Officer on the subject
of the proposed imposition of a new tax on private latrines and that the
communication in question was returned by the Executive Officer with
the remark ‘‘ I don't recognise this Association '*?

(b) Is it a fact that after the above communication was received back
with the above remark of the Exccutive Officer, nll the house-owiiers, whom
the proposed tax affecled, signed the communication and submitted the
same to the President informing him that in future all correspondence
.ooncerning all matters of a public nature relating to Cantonment residents,
would be conducted by the ‘* Residents’ Association, £augor ''?

(c) Are Government aware that the Saugor Residents’ Association is
a properly constituted branch of the All-India Cantonments Association?

Mr. G. M. Young: Government have no‘ information. I am making
inq_uiries and will let the Honourable Member know the result.

JanoriNGg oF NoN-OFFiciAL OPINION ON THE CANTONMENT BOARD AT
AMBALA.

684. *Pandit Thakur Das Bhargava: (a) Is it a fact that an application
submitted for putting up iron-bar doors in the verandah of a house in the
Sudder Bazaar, Ambala, at the meeting of the Cantonment Board, Ambala,
held on 80th October, 1928, was opposed by Colonel Williams, the then
Health Officer of the Cantonment, on the ground that the putting of iron-
bar doors would prevent light and air?

(b) Are Government aware that the application was supported by all
the non-official members?

(c) Is it a fact that, in spite of the united non-official support, the appli-
cation was rejected by the majority of the official membors?
. (d) Are Government aware that, as a protest against this spurning of
non-official opinion all the non-official members present in the meeting
walked out of it after making a statement of protest?

Mr. G. M. Young: I am making enquiries and will inform the Honour-
:tble Member of the result.

DELEGATION To THE EXBOUTIVE QFFICER OF THE CANTONMENT BOARD OF
POWER TO INSTITUTE CASES UNDER THE CANTONMENT ACT.

635. *Pandit Thakur Das Bhargava: (a) Is it a fact that in some Can-

tonments power to sanction and launch cases under the Cantonments Act
has been delegated by the Cantonment Board to the Executive Officer?

© (b) If so, will Government be pleased to state the section of that Aot
under which a Cantonment Board is empowered to delegate such a power
to the Executive Officer?

Mr. G. M. Young: (a) Government have no specific information, but
ure prepared to accept the faot as stated.

(b) The number of the section is 266.
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.D18CHARGE OF CANTONMENT FUND BERVANTS.
636. *Pandit Thakur Das Bhargava: (a) Are Government aware that

in several cantonments some old Cantonment Fund servants have been
discharged on three months’ notice at the initiative of the Executive Officers.
of those places, under an incorrect interpretation of rule 6(1) of the Can.
tonment Fund Servants Rules?

(b) Is it a fact that the rule in question does not give the Cantonment
Authority any power to discharge a Cantonment Fund servant, but only
lays down that a servant so discharged should be given three months’ pay?

(c) Is it o fact that the All-India Cantonments Association represented
to the Army Secretary to the Government of India the erroneous inter-
pretation put upon the rule by some Cantonment Authorities and requested
him to issue instructions that no Cantonment Fund servant should be
discharged, except when his post is brought under reduction, and that if a
Cantonment Fund servant is incompetent, dishonest, or disobedient, he
should be dealt with according to rules 9 and 10 of the Cantonment Fumd
Servants Rules? '

(d) Are Govermment aware that, in his letter No. 86 (A. D. 4), dated
the 11th January, 1929, the Army Secretary has issued instructions that
a Cuntonment Authority can discharge a Cantonment Fund servant on
notice as it has an inherent right to de so ‘‘ under the ordinary law of
master and servant''?

(¢) Arc Governmeni nware that those instructions have created con-
sternation among the Cantonment Fund employees in all cantonments and
have encouraged certain Executive Officers to turn out some very reliable
and competent Cantonment Fund servants in order to make room for their-
«wn protégés?

Mr, G. M. Young: (¢) Government have no information.

(b) Rule 6 does not actually confer the power to discharge, but by
providing that every servant shall be entitled to three months’ notice before
cischarge it plainly implies the existence of that power.

(¢) Government received a ropresentation from the Association asking
for n correct interpretation of the rule.

(d) Yes.

(¢) Government have no information, but I think it is most unlikely
that any Executive Officer has acted in the manner suggested.

ProvisioN oF A HosprraL vor THE CiviL PoPuraTioN AT Risarron
CANTONMENT.
637. *Pandit Thakur Das Bhargava: (z) Are Government aware that the
Risalpur Cantonment has no hospital maintained from the Cantonment
Fund to administer medical relief to the civil population of that place?

(V) Is it a fact that, under the Contonments Act of 1924, it is one of
the obligatory functions of the Cantonment Authority to provide medical
relief to the people of the Cantonment?

(c) Is it a fact that the Cantonment Authority in Risalpur makes some.
contribution from the Cantonment Fund to the Indian Station Hospital of
that place to render medical nid to the Contonment people?
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(d) Is it & fact that the Indian Station Hospital is at a distance of
more than a mile from the Sudder Bazaar and that the sick and the
injured from among the civil population find it very inconvenient to go to
that hospital and have to wait for hours even when they go there, for
the medical authorities there attend to them only when they have leisure
from their own legitimate work ?

(¢) Is it a fact that the civil population of Risalpur Cantonment can-
not get medical aid in time on account of this unsatisfactory arrangement
and that they have represcnted this gricvance to the Government through
the All-Indis Cantonments Association? If so, do Government propose
to open a separate hospital?

Mr, G. M. Young: (a) Yes, Bir,

(b) Yes, so far as the funds at its disposal permit.
(c) Yes.

(d) Government ure not aware exactly how far the hospital is from
the bazar, but they have no rcason to believe that any great hardships
or delays are entailed by the present arrangement.

(¢) Government received a representation from the All-India Cunton-
ments Association on the subject, but on inquiry they were informed that
the only gricvance of the inhabitants of Risalpur was that they were too
highly taxed, and that, even with the present taxation, the Cantonment
could not afford to provida its own hospital.

ActioN oF THE CANTONMENT AUTHORITIES OF AMBALA IN A CASE OF
CHOLERA TN THE CANTONNENT,

688. *Pandit Thakur Das Bhargava: (a) Is it a fact, that on the
14th November, 1928, there was an imported case of cholera in the
Sudder Bazaar of the Ambala Cantonment and that the person suffering
from that disease was the old mother of one Lala Raja Ram, a res-
ipectable resident of that Cantonment?

(b) Is it a fact that immediately on the arrival of his mother from
the Rurukshetra Eclipse Fair, where she got the cholera infection, Lala
Raja Ram made all arrangements for her isolation and treatment in his
"house ?

(¢) Are Governmont aware that, in spite of those arrangements having
been made, Captain R. C. Gaulatia, Medieal Officer in oharge of the
Cantonment General Hospital in those days, served a notice upon Lala
Raja Ram, under section 175 of the Cantonments Acot, to bring his mother
to the Cantonment General Hospital, after he had examined her at his
‘house ?

(d) Is it a fact that on Lala Raja Ram’s not complying with the
above notice, owing to the patient’s being not in a fit condition to be
removed to the hospital, Captain R. C. Gaulatia approached Brigadier
General E. C. Gepp, Commanding BSirhind Brigade Area at Ambala,
and persuaded him to issue o notice on Lala Raja Ram to leave the
Camtonment within 24 hours under section 176 of the Cantonments Act?
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(¢) Are Government aware that a copy of the notice referred to in part.
(d) was sent to the Police Inspector, Ambala, to forcitly eviet Lala
Raja Ram from the Cantonment after the expiry of 24 hours from the-
time of the issue of the notice?

() s it & fact that when the notice mentioned in part (d) was issued,
the mother of Lala Raja Rum was dead and he was engaged in the per-
formance of her cremation and funeral ceremonies?

(9) Are Government aware that the issuing of this notice created
consternation among the people, as section 176 empowered the Officer
Commanding the Station to issue a notice on & ‘person suffering from
cholera’ and not upon his attendant?

(k) Is it & fact that, in view of the strong public feeling roused by
this action of Brigadier General E, C. Gepp, scme non-official members
of the Cantonment Board approached the Executive Officer and pointed
out to him the illegality of the affair, and on that representation the
notice in question was cancelled by Brigadier E. C. Gepp, on the coundi-
tion that Lala Raja Ram would attend the hospital and stay there for six
days?

(1) Are Government aware that Lala Raja Ram was then forced to

attend the hospital for some days and that this greatly interfered with
the performance of the funeral ceremonies of his dead mother?

Mr. @G. M. Young: The information asked for by the Honourable Mem-
ber is being collected and will be supplied to him,

CoxsTITUTION OF A CANTONMENT BOARD AT RISALPUR.

630. *Pandit Thakur Das Bhargava: (a) Is it a fact that Risalpur Can-
tonment s *‘corporation sole’’ in spite of its having a population of 4,888?

(b) Are Government aware that the civic administration of that place-
is carried on by different military officers who are required to do the work
of the Executive Officer from time to time in addition to their own duties?

(¢) Are Government aware that, on account of this constant change of
Executive Officers, there is no continuity of policy in the administration,
and that the people have, rince the creation of the ‘‘corporation sole’’,
suffered seriously for the above reason?

(d) Is it a fact that, under the provisions of section 14, it is intended
that cvery cantonment having a civil population of 2,500 or over should
have a Cantonment Board?

(¢) Do Government propose to constitute a Cantonment Board at
Risalpur? If not, why not?

Mr. G. M. Young: (a) Yes, Sir, the Cantonment Authority is a Corpora--
tion Bole. I do not know the precise number of the civil population,

(b) Yes.

() Some inconvenience may be caused by the unavoidable changes of
officers, but Government have no reason to believe that the cantonment.
ropulation has suffered seriously on that account. .
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(d) No, Sir. The effect of the section is that a Cantonment with a
civil population of over 2,500, if .it is administered by a Board at all, is
administered by an elected Board, except in the North-West Frontier
" Province and Britisli Baluchistan, where there gre no elected Boards.

(e) Government will consider whether it is advisable to constitute a
nominated Board in Risalpur.

InvaLIiDITY OF NoTioES TO SHOPKEERPERS ISSUED BY THE EXECUTIVE
OrrioEr OF RisarLpur CANTONMENT.

640. *Pandit Thakur Das Bhargava: (a) Is it a fact thab notices under-
section 210 (8) (a) were issued by the Exeoutive Officer, Risalpur, under
his own authority to about 13 shopkeepers of that Cantonment and that
prosecutions were subsequently launched against them for non-compliance
with the notice in the Court of the Assistant Commissioner, Nowshera ?

(b) Are Government aware that the above Court discharged all the
persons prosecuted on the ground that the notices issued were not valid’
and should have been issued under the authority of the Cantonment
Authority, as expressly provided in the section quoted in part (a) sbove?

(o) Is it a faot that the Commanding Officer of that Cantonment took-
objection to the discharge, and the Assistant Commissioner, Nowshera, i
his letter No. 1859, dated the 3rd August, 1928, informed the Executive
Officer that the notices should have been issued by the Cantonment Autho-
rity and that the Cantonments Act did not allow the delegation of that
authority to any one else?

Mr. G. M. Young: Government have no information. KEnquiries ore-
being made and the Honourable Member will be informed in due course.

SysTEM OF LEASING VEGETABLE AXD MEAT MARKETS IN THE CANTONMENT
oF RisaLPUER.

641. *Pandit Thakur Das Bhargava: (a) Is it a fact that in Risalpur
Cantonment there are the Vegetable and Meat Markets of the Canton-
ment Authority and no vegetables or meat of any kind can be sold there
outside the market?

(b) Is it a fact that the Cantonment Authority of Risalpur leases out.
these markets to one man by auction, with the result that he thus secures
the monopoly of that trade?

(¢) Is it a fact that, though there are several stalls in those markets,
yet the lessee does not remnt the stalls not used by him and keeps them:
wacant with a view to secure a mongpoly?

(d) Are Government aware that this system is causing hardship to the-
poor people who have to pay high prices for vegetables and meat, for want
of competition?

(¢) Under the circumstances, do Government propose to direct that,
instead of the markel being auctimlmd. only stalls shoul'li be auctioned ?

Mr, G.*H. Young. I am making inquiries and will let the Honourible-
Member know the result.

!
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; JALLBGEP JRREGULARITIES AT THE MERTING OF THE CANTONMENT
PR BoArD, AuMBALA.

2. *Pandit Thakur Das Bhargava: (a) Are Government aware that
Lieut.-Colonel Williams, Commanding the Indian Station Hospital, Ambala,
. was permitted by Brigadier E: C. Gepp, President. Cantonment Board,
Ambala, to occupy the ex-officio seat of the Health Officer in the Canton-
ment Board meeting of the 26th November, 19287

(b) Is it & fact that Colonel Kelly held the post of the Health Officer on
that day and was out on manceuvres with the troops in that capacity?

(c) Is it a fact that the Vice-President of the Board brought to the
“notice of the President that, as the post of the Health Officer was held by
‘Colonel Kelly on that day, Iteut.-Colonel Williams, even if performing his
routine duties at Ambala, could not, under section 14(1) of the Canton-
“ments Act, take the seat of the Henlth Officer on the Board?

(d) Are Government aware that the I’resident, Brigadier E. C. Gepp,
overruled the objection of the Vice-President and allowed Lieut.-Colonel
“'Williams, though not holding the post of the Health Officer, to participate
in the proceedings of the Board, as an ez-officio member?

(¢) Do Government propose to take steps to ensure that such irregu-
larities are not allowed to be repeated?

‘Mr. G M. Young: (a) Yes.

(b) No, B8ir. The Honourable Member's attention is invited to sec-
tion 2 (xiv) of the Cantonments Act. While Colonel Kelly was away from
the Cantonment, he could not hold the post of Health Officer.

(c) and (d). The facts are more or less us stated by the Honourable
Member, except that apparently Lieutenant-Colonel Williams did hold the
post of Health Officer Ambala Cantonment, on that day.

(¢) On the information before the Government of India, no irregularity
teok place. N

REJECTION BY THE EXBOUTIVE OFFI0NR, AMBALA CANTYONMENT, OF
APPLICATIONS FOR REesUmLDING OLp Housgs,

‘643. *Pandit Thakur Das Bhargava: (a) Is it a fact that cases have
recently occurred in which the Ambala Cantonment Board, acting on the
advice of the present Executive Officer, has rejected applications for re-
ouilding of old existing houses on a more sanitary plan simply because,
according to the Executive Officer’s reading of the survey plan, a portion
of the housc is shown ag ‘‘open Cantonment land”’ in the survey plan?

(b) Is it & fact that in the years 1925, 1926 and 1927 such cases were
always decided on their merits and the building applications were sanc-
tioned after the Board had satisfied itself about the bona fides of the old
- existing house? )

(¢) Is it a fact that the Army Secretary, Government of India, has
“issued more than one circular that the Cantonment Board should not reject
applications for construction of buildings on the existing site in private
-oceupation or for re-construction of an old existing building simply because
_the Exequtive Officer considers. the part. of the site.to be the Government
property? ' : :
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(@) Is it a fact that the procedure suggested in such a case by the
Army Becretary is for the Board to sanction the application and simulta-
neously to give a notice that, since a portion of the land ig being contested
by the Government, the person building such houses would proceed with
the construction at hig own risk?

(¢) If the above be a fact, do the Government propose to enquire why
these instructions are not being carried out in Ambala?

Mr. G. M. Young: There appears to have been some misunderstunding
«f the instructions issued by Government, the gist of which has been
correctly quoted by the Honourable Member.

The matter was recently brought to the notice of Government and I
understand that the necessary instructions have now been issued by the
loeal authorities to set matters right.

Provisiox or SomooLs IN RISALPUR CANTONMENT. _
~ 644. *Pandit Thakur Das Bhargava: (a) Is it a fact that Risalpur Can-
tonment has a civil population of 4,888 according to the recent. Govern-
ment census ‘figures?

(b) Are Government uware that there is no Girls' Scheo! in Risalpur
and that there is only one Boys' Primary School in that Cantonment in a
very unsuitable building used previously for residential purposes?

(c) Is it o fact that the school attracts only a very limited number of
boys? '

(d) Is it a ‘fact that the total Cantonment Fund receipts in Risalpur
are approximately rupees seventy thousand a year?

(e) Is it a fact that the people of Risalpur Cantonment have approach-
ed the Government, through the All-India Cantonments Association, for
better arrangements for education?

(f) Will Government be pleased to state what action they have taken
in the matter so far, and if none, what steps they propose to take to ensure
that primary education is provided free to all the boys and girls of school-
going age in Risalpur Cantonment?

Mr. G. M, Young: (a) According to the 1921 Census, the population
of the Risalpur Cantonment, including troops and their followers, was
8,409. No separatc figures for the civil population are available.

(b) Government understand that there is one primary school in the
Cantonment whose staff is under the direct supervision of the Education
Department of the I.ocal Government and is paid for by the District
Board. The school is accommodated in o residential building which has
teen remodelled according to educational requirements.

(¢) Government have no reason to believe that the school is unpopular.

(d) Yes, Bir.

(¢) and (f). This was one of the matters mentioned in the representa-
tion from the All-India Cantonments Association to.which I referred in
answering Question No. 687. -

On inquiry it was found that the complaint was not confirmed by the
‘nhabitants of Risalpur. It is the duty of the Cantonment authority to
make provision for primary education so far as funds permit. The Gov-
ernment’ of India have slready issued instructions to local authorities
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drawing their attention to this provigion of the law and urging them to
‘provide educatonal facilities on a scale npproximating as closely as powsible
‘to that in force in the neighbouring municipalities. ' ' p

FATEURE OF THE AMBALA CANTONMENT BOARD T0 ' PROCEED WITH
MEASURES OF PuBLIC IMPORTANCE.

645. *Pandit Thakur Das Bhargava: (a) Are Government awarc that
for some years past the Ambala Cuutorment Board has been ‘putting off
‘urgent measnures of public weal in its efforts Yo comply with the instmic-
tions of the Northern Command to balance its Budget? '

{b) Is i u fact that, in balancing the Budget for 1920-3C, the Canton-
ment Board had to give up such iroportant measures, as the openimg of
Ayurvedic and Unani Branches in the Cantonment ‘General Hospital, pro-
vision of n metalled road to the®cemetery for depressed olasees, provision of

. drains in the ‘‘no drain, no road area’’ in that Cantonment, the provision
“of a “Ladies’ Park’ in the maidan near the Sudder Bazzar, the training
of ‘dais’ and the appointment of a Lady Health Visitor? | '

(¢) Is it & fact that the non-official members of the Board made a joint
request to the Command, to recommend some grant-in-aid for the Couton-
ment, or at least to move the Government to waive its quarter share of

~ land revenue in the casc of Ambala, to enable the Board to iake up the
“"above measures of great public importance?

(d) Arc Government aware that, instead of making some recommenda-
tion on the request made, the Command has returned the Budget duly
approved, with no provision for the above measures?

(¢) Is it n fact that, after a carcful and prolonged enquiry, the Cantan-
nent Board has informed the Government that in Ambala. with its dwind
ling population and trade, and s gurrison’ considerably reduced, therc
was no possibility of imposing n new tax or making any increase in the

. existing taxation? :

(f) Are Government prepared to cnquire into the matter and to aceede
to the request of the non-official members to waive their’ quarter share in
land revenue? - g S P

Mr. G. M. Young: (a) to (¢). The Government of Indin are  awere
¢hat the budget >f the Amnbala (antonment for 1929-30 has been sanc-
tioned by the (teneral Officer Commanding-in-Chief, Northern Command,.
and that it does not include provision for the measures referred to. They
have not howevor seen the correspondence between the Board and the
(‘ommand on the subject. .

T will make the inquiries wuggested, bul T can give no assurance
hat the request will be granted.

Issup ov LIORNCES TO SHOPKEEPERS IN RANIKHET CANTONMENT.

$46. *Pandit Thakur Das Bhargava: (a) Is it a faot thet the Station
Staff Officer of Ranikhet recently wrote to the Fxoontive Officer of that
place not to issue mew licences or to remew old ones under section 210 of
the Cantonments Aet, to the shopkeepers, unless the approwal of the Officer
Commanding the Station for the same was obtained beforehand?

(b) Are Governmetit awsre that ‘this dtep has been taken for the
hetefit of the coffee shop contractor of the regiment?
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(¢) Is it a fact that section 210 of the Cantonments Act does not lay
down that any such approval of the Officer Comianding the Station is
necessary for issuing mew or renewing old licences?

{d) Will Government plense state why the Officer Commanding the
Station has interfered in Cantonment admrinistration without due authority?

(¢) Do Qovernment propose to take sieps to step such intetferece in
future and take action against the offending ‘‘Officer’’ in this case?

Mr. G. M. Young: Government have no information. Inquiries are
being made und the result will be communicated to the Honourable

Member

RRMGNM‘ION oF NON-OFFICIAL lgonunnna OF THE SAUGOR CANTONMENT
ARD

647. *Pandit Thakur Das Bhargava: (a) Is it a fact that all the

elected members of Saugor Cantonment walked out of the meeting of the

Oantonment Board held on the 28th August, 1928, as a protest against the

" proceeding of the official members in peasing & Tesolution by their sheer

majority, for incressing taxation in that Cantosment in the face of the
united protest of the elected members and -the people?

(b) Are Government aware that, aftor the walk-out, all the elected
members resigned their seats on the 28th August 19287

(¢) Is it & fact that, though about five months have elapsed, yet the
resignations of the members have not been accepted nor bye-clections
kel to fill up the elested seats thus vacated?

() Avre Government awarc that under the Cantonments Act, such

resignations should have been forthwith accepted by the IL.ocal Govern-
ment und bye-elections held to fill up the seats?

(¢) Do Government know that this abnormal delay on the part of th..
Central Provinces Government in accepting resignations and holding bye-
clections has led to the Cantonment Administration of Saugor being con-
ducted for the last five months solely according to the wishes of the official
members, in direct contravention of the spirit of the reforms intended to

be introduced in the Cantonment Administration by the Cantonments Act
of 10247

(f) Do Governmenl propose to ask for an explanation from the authori-
ties concerned as to why this unususl delay has taken place in the mattor
and take steps to have the byc-elections expedited?

Mr. G. M. Young: Government have no information. The mabter

i« ope that primarily concerns the Local Government, to whom a copy
of this question and answer is being communicated.

RECONSMTOTION OF AN ELEOTED BOARD FOR KAMPTEE CANTONMENT.

648. *Pandit Thakur Das Bhargava: (a) Is it a fuct that, after the
separation of the Budder Bazaar from the Cantonment of Kamptee, the
elected Board in that Cantonment has been substituted by a mominated
Board?

(b) Are Government aware that this substltutmn hos caused great
dissatisfaction among the people?

(c) Is it a faot that, ewen after the separnhon of the Budder Bazasar,
the civil population of Kamptee Cnntonment is over 25007
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(d) Will Government be pleased to state the reasons for the abolition
of the e¢lected Cantonment Bogrd? '

(e) If the oivil population of Kamptee may still be found to exceed
21;500.? do Government propose to take steps to re-create an Elected Board
‘there

Mr. G. M. Young: (a) Yes.

(b) No.

(¢) No. _

(d) Because the civil population, according to the latest ocensus is
nnder 2,500.

(¢) The question is hypothetical, but I may say that Government have
no intention of contruvening the provisions _of_’_,:the Cantonments Act.

IssuE oF D1sTRESS WARRANTS IN CANTONMENTS FOR ARREARS OF RENT.

649. *Pandit Thakur Das Bhargava: (a) Are Government aware that
-in some Cantonments, the Executive Officers have been issuing distress
warrants for the recovery, of arrears on account of rent due for Cantonment
-land?

(b) Is it a fact that, under section 259 of the Cantonmentg Act, an
spplication can be made to the Magistrate for realising money due to the
Cantonment Authority by the distress and sale of the movable property
of the ‘‘defaulter’’, only when that money is recoverable under the Act?

(¢) Is it & fact that, by its circular No. 81080/8-A. D., dated the 8th
May, 1926, the Government of India in the Army Department have con-
veyed clear instructions that recovery of land rents can only be effected by
instituting a civil suit and not by issuing a distress warrant under section
259 of the Cantonments Act?

(d) Is it a fact that, even in spite of the Government of India ciroular
quoted in part (¢), the Executive Officer of Ambala Cantonment has, with-
out the knowledge and permission of the Cantonment Board, issued dis-
tress warrants under section 259 to effect recovery of land rents?

Sg) Has this action of the Executive Officer led to litigation with some
of those served with distress warrants, and was this course objected to by
the non-official members?

Do Government propose to invite the attention of the Executive
-Officers of Cantonments to their Circular No. 81080/8-A. D., dated the
8th May 1920? '

Mr. G. M, Young: (a) Government have no information to the effect
stated.
(b)) Yes.
| - (¢) Yes. -

(d) and (e). T am making enquiries and will let the Honourable Member
¥mow the result. - _

() -All .Executive Officers have already been supplied with a copy of

the communication quoted.

r.

Fy
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REJECTION BY THE EXECUTIVE OFFICER OF A CANTONMENT OF THE
PROPOSAL OF AN ELECTED MEMBER OF THE CANTONMENT BOARD.

650. *Pandit Thakur Das Bhargava: () Has the attention of Gov-
ernment been drawn to the Bareilly news published on page 85 of the
Cantonment Advocate of July, 19287

(b) Is it a fuct that the news refers o a proposal sent by Mr. §. M.
Idris, un clected member of the Board, and returned by the FExecutive
Officer with the remark ‘‘not necessary’’?

(¢} Wil Government be pleased to state, under what section of the
Canconments Act, or the regulations framed under the Aet, it is within the
power of an Executive Officer to reject proposals received from the
members and not to include them in the Agenda?

Mr. G. M. Young: (a) I have seen the article.
(b) Government have no information.

(¢) There ix nothing in the Act or rules to prevent & member fromn
bringing proposals before the Cantonment Board. I am not aware of the
subject of the proposal referred to, nor of the circumstances or intention
of the remark aitributed to the Executive Officers; but the member could
have made the proposal at & meeting if he had wished.

REMOVAL FROM THE CANTONMENT BoaARp oF DEOLALI oF MR, H. C. LEVITT,
DUE TO HIS EMPLOYMENT BY THF EX-0FF1010 PRESIDENT OF THE
BoaArD.

651. *Pandit Thakur Das Bbargava: (a) Is it a fact that Mr. H. C.
Levitt is a member of the Cantonment Board, Deolali? ' '

(b) Is'it a fact that he is also employed as a Surveyor under the Military
Estate Officer, Deolali?

(c) Is it a fact that on account of this employment of his, Mr. H. C.
Levitt becomes o servant of the Officer Commanding the Station, who is
the ‘ex-officio President of the Board?

(d)' Is it & fnot that, under the Cuntoninents Act of 1824, the servant of
a member of a Cantonment Board cannot himself be n member of that

Board?

(e) It the answer to part (o) be in the affirmative, are _Gﬁvemment
prepared to take steps to remove Mr. H. C, Levitt, from the Board?

Mr. G. M. Young: (¢) Yes. '

(b) Yes. .
(¢) No, Sir. He is n servant of Government.

'(d) Yes.

(¢) Does not arise.
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CIRCUMSTANCES OF TRE DISMISSAL FROM THE MILITARY ENGINRERING

SERVICE AT LANDIKOTAL OF THE PRESENT DEPUTY SUPERINTENDENT
OF THE JAIL AT PESHAWAR.

662. *Mr. Muhammad Ismail Khan: (a) Is it a fact that the present
Deputy Supcrintendent of the Jail at Peshawar was, some time before his

appointment to the present post, employed in the Military Engineerin
Service at Landikotal, and that he was dismissed from the {ntte!:-g;mice%

(b) 1f the answer to part (a) is in the affirmative, will Government be
vleased to state:

(i) the circumstances of the case in connection with which be was
dismissed; and '
(ii) whether his dismisgal from Government service was not a bar

to his appointment to the present responsible post. carrying
high pay?

(¢) Is it a fact that he has since been suspended? If a;).. will Govern-
iaent please state the circumstances: of the case and the result thereof?

The Honourable Mr. J. Orerar: The information has been called for from
the Chief Commissioner, North-West Frontier Province, and will be supplied
to the Honourable Member on receipt.

OFFICIATING APPOINTMENT OF DIRECTOR 0F PuBLic INSTRUCTION IN THE
NorTH-WEST FRONTIER PROVINCE.

663, *Mr., Muhammad Ismail Ehan: (¢) Will Government be pleased
to state the qualificetions necessary for an officer of the Indian Educa-
tion Bervice for an appointment as a Director of Public Instruetion in a
provinoe?

(b) Is it a fact that there was no officer in the Education Service pos-
sessing such qualifications available in the North-West Frontier Province to
succeed the present Director of Public Instruction when he proceeded
on leave ladt year? : '

(¢) Will Government be pleased to state the speceial reasons justifying
the selection of an officer of the Indian Education Secrvice from such a
remote province as Kihar to take up the officiating appointment of Director
o~f Public Instruction in the North-West Frontier Province last year?

(d) Will Government be pleased to state how the seniority und other
qualifications of the officers of Indisn Education Service in the North-
West Frontier Province compare with those of the officor imported from
Bihar?

Mr. G. 8. Bajpai: (a) It is impossible to define precisely the qualifica-'
tions required for the post. But, as in the case of other headships of Depart-
ments, experience and knowledge of the problems of administration peculiar
to the department, energy, efficiency and tact are important. -

(b) That, Sir, was the opinion of the Chief Commiggioner who is best
in a position to nppraise the merits of his own cfficers.

(¢) The reasen has already been given in answer to part (3) of the
question.

(d) A statement giving the information required is being placed on the
table.
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Statement showing the senivrity and other qualificateons of Messrs. Inayatullah Khan and

7. . Orgill.
Mpr. Inayatullah Khan. Mr. T. C. Orgill.
Dabe of appoi t to Indian
Eduoationsl Bervice .+ 17th October 1918 .. st May 1013,
Posts beld in Indian Educa- :
tional Bervioe e .. (i) Headmaster, Govern- (i) Hzadmaster, Zills
ment High School, School, Patna.
Peshawar.
{i¢) Pringipal, Tralning: (i) Registrar of Exami-
College, Peshawar (Offi- nations and Inspeo-
vinting). tor of KEuropean
Schools.
(%) Principal, Greer
l&nlumlhu Brahman
lege, Muzaffarpur
(Officiating).
(iv) Aasistant Dirzctor of
" Public Inetiuction.
(¢) Deputy Director of
Pablic Instrusction,
(vi) Director of Public
Instruction (Ofeint-
ing).
Pungub, Cambridge.
Academic qualifications ve B.A,, class II, 1900 .. Claasical Tripos, Class II,

division I, 1908.

M. A. (Mathomatics), class
I, 1907,

Cambridye.

Mathematical Tripos, Purt
;. n;lmu I, 1909 (Wrang-
o). -

Natural Soiences Tripos,
Part I, class III, 1911,

Oriensal Languages Tripos,
class 1, 1011,

Mechanical Scieaces Tripow,
clasa TT, 1912,

SPECIAL TREATMENT GRANTED TO A LIFE CONVICT IN THE JAIL AT PESHAWAR.

*Mr. Muhammad Ismall Kban: (1) Is it a fact that a life eonvict,

'\bdul ‘Ghafar by name, a Khan of Mardan who bad committed the crime
of murder, was:

(a) absolved from hard labourin the juil at Peshawar by appointing
him to ‘work as an orderly to the Superintendent of the jail;
© :(b). furnigshed .a}l along with ecomifortable quarters having eleetric

fans and lights meant for the residence of  European
prisoners ; ‘
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(¢) provided with the services of another convict named Ghulam to
prepare special food for him not authorized by the jail regu-
latipns; and

(d) trunsferred fo Abbottabad Jail last sumumer in order to emjoy
the cool climate of that place? :

(2) Will Government be pleased to state why this special troatment
wag meted out to the life convict and who is responsible for allowing him
these faocilitics in contravention of jail ragulations?

The Honourable Mr. J. Orerar: The information has been called for from
the Chief Commissioner, North-West Frontier Provinece, and will be supplied
to the Honourable Member in due course.

RerusaL or PERMISSION TO REVERT TO THETR SURSTANTIVE APPOINTMENTS

TO CERTAIN CLERKS OF THE 18T (RISALPUR) CAVALRY Bricapr
OrFICE.

655. *Mr. Muhammad Ismail Xhan: (a) Will Government be pleased
to stato whether clerks having substantive appointments in the military
staff offices, long before the formation of the Indian Corps of Clerks, are
linble 1o be dismissed from Govermment servige if, as probationers in the

Corps, they happen to bhe unsuccessful in the examination prescribed for
the Corps?

(b) Is it a fact that, under the Army Instructions (India), such
rrobationer clerks as have failed mn the Indian Corps of Clerks' examination
are permitted to revert to their substantive appointments which hed been
given to them after they had passed the usual test examination and hed
qualified themselves for the same in the first instance?

) Is it a fact that such clerks as mentioned above, who had been
dismisscd fromn (GGovernment service, had recently been reinstated by the
Adjutant General in India on the ground that their dismissal was illegal?

(d) If the nnswer to part (c) is in the affinnative, will Government be
vleased to state why the reinstated clerks were compelled subsequently to
appear ngain in the Indiun Corps of Clerks’ examination and agsin dis-
missed from Government service on failing to pass the sxamination, and
whether the action was not against the decision of the Adjutant General
in India mentioned m part (a)? '

(e) If the answer to part (b) is in the affirmative, will Government be
pleased to state whether the Muslim clerks in the 1st (Risalpur) Cavalry
Brigade Office who had:

(i) some years permanent service,

(if) received increments for satisfactory work, _

(i) their service books and character rolls free from any entry
regarding the efficiency, and '

(iv) being reinstated by the Adjutant General in India, were not
sllowed to revert to their substantive appointments which
roquired no further test examination? If mot, why not?

‘Mr. @, M. Young: (a) No; but a clerk may be discharged for inefficiency

at any time irrespective of whether he belongs to the Indian Corps of
Clerks or not.
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(b) A permanent clerk who was employed in a military staff office before
1928 and who elecbed to be enrolled in the Indian Corps of Clerks on the
formution of this Corps was required to pass a prescribed examination.
Failure to pass such examinntion indicated a certain amount of inefficiency
and if, after further tripl, the clerk was found to be inefficient to perform
his clerical duties he was liable to be discharged.

(¢) It is a fect thnt certain Indian clerks in military staff offices were
irregularly dismissed on account of inefficiency. Discharge and not dis-
missal should have been resorted to and their reinstatement was ordered.

(@) These clerks were subsequently discharged because, after further
trial, they were found to be inefficient. Their discharge was not contrary
to the orders of the Adjutant General.

(¢) All clerks in military staff offices, whether belonging to the Indian
Corps of Clerks or not, were liable to undergo an examination to teet their
efficiency or knowledge; and permanent clerks of the 1st (Risalpur) Cavalry
Brigade, as well as all other clerks, were liable to be discharged at any
time for inefficiency. I think I know the case which my Honourable friend
hag in mind. TIf so, I can assure him that it was fully considered at Army
Hendquarters and there was no doubt whatever about the inefficiency of
the clerk in question.

APPOINTMENT OF MUSLIMS TO VARIOUS CLASSES OF RAILWAY ESTABLISH-
MENTS IN THE NorTH-WEST FrOXTIER PROVINCE. _

656. *Mr, Muhammad Ismail Khan: (a) With reference to the reply
given bty Mr. A, A. 1., Parsons to part (¢) of my starred question No. 898.
asked on the 11th Beptember, 1928, will Government please place on the
table o statement showing the total strength of the various classes of
railway establishmenta (excluding menial staff), serving at present in the
North-West Frontier Province, and the number of Muslims nmong each
class?

(b) Is it a fact that recently there had been certain vacancies of Travel-
ling Tickes Examiners’ appointments in the Rawalpindi Division? If so,
was the policy of Government ‘stated to be in force in the Railway Depart-
ment, regarding redress of communal inequalities, duly observed when they
were filled up? If not, why not? Will Government please state to whom
the vacant appointments were given, and on what consideration. vis.,
seniority, merit, ete.?

‘Mr. A, A, L. Parsons: GGovernment, regret that they cannot undertake
the detuiled inquiry needed for a reply to the first parb of the Honourable
Member's question. The information for which he asks in the second part
is being obtained from the Agent of the North.-Western Railway, and will
be sent to him on receipt.

APPOTNTMENT OF MUSLIMS TO VARIOUS CLASSES 0F RAILWAY ESTABLISH-
MENTS.

657 *Mr.' Muhammad Ismail Khan: (¢) Will Government be pleased
to place on the table a statement showing the total number of vacancies
which oceurred and of Muslims recruited in various classes of raillway
establishments (excluding menial staff) in the North-West Frontier Pro-
vince; since the receint of Government orders regarding communal re-
presentation ! '
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(b) Will Government be pleased to state:

(i) the amount of allowance granted to the Railway einployees
serving on the lines in the North-West Fromtier 1’rovince;
(it) the numter of cases of smuggling of opiumn, charas and cocaine

detected by Pathan and Railway employees in the Peshawar
District ;

(iii) why the services of Pathan employees now serving on the lines

in the Punjab are not availed of in the North-West Frontier
Province ?

fc) Will Government be pleased to state the best means which they
proposc to adopt to give practical effect to the policy of Government to
redress communal inequalities so far ns the North-West Frontier Province
iy -qemoerned ?

“Mir. A, A. L. Parsons: (a) Government regret that they cannot under-
take the extremely laborious inquiries needed for a reply to this part of the
Hemourable Member’s question.

" '(b) (i) ¥ am ascertaining for the Honourable Member what the various
allotvances given to ratlwuy employees in the Rawalpindi Division are. The
sections of the North-Western Railway in the North-West Frontier Province
are included in this Division.

() Governnent have no information.  The depurtmental returns do not
show the particular community e which a detecting officer belongs.

- (iii) It would not be in the interests of the Hailway Administeation, or
evon of the Pathan employees themselves, to establish a hard und fast
rule that the latter should be employed only in thoge parts of the Rawalpindi
Divigion Which fall within the North-West Frontier Province.

- (¢} Government have no reason to believe that under the policy now in
force, Muslims residing in the North-West Frontier Province will not suceeed
in recuring a fair proportion of appointments in the railway services.

EMPLOYMENT OF LOCAL RESIDENTS IN THE IRRIGATION JDRPARTMENT
oF THR NorTH-WrsT FRONTIER PROVINCE,

658. *Mr. Muhammad Ismail Khan: (1) Is it a fact that orders issued
by the present Chief Commissioner apply to the irrigation Béoretariat
Office, prohibiting the recruitment of non-residents of the North-West
Frontior Province, and directing thc employment of loeal persons in the
Irrigation Department ?

'(2) 1f the answer to port (1) is in the affirmative, will Gowrnment be
please.d to state why :

1 ' 4ae) 2/8nds povtion of the catablishment has been allowed to be mono.
polized by the non-resident Muslims; and
(b) the clnims of the local Muslim Tehsildars and Extra Assistant
(Commissioners are overlooked when suitable persons are not
available from among the local zilladars serving ip the De-
partment? _ . _
The Honourahle Sir Bhupendra 1iath Mitra: With your permission, Sir,
1 shall take questions 658 and 660 together.

The information asked by the Honourable Member is being collected and
will he furnished to him in due course.

i
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EMPrLoyMENT 0F LocAL RESIDENTS IN THE IRBRIGATION |JEPARTMENT
or TRE Norru-Wrst FroxTIER PROVINCE.

659. *Mr. Muhammad Ismail Xhan: (a) Are Government aware that
‘the appointments of the Superintendent of the Irrigation Department in
the North-West Frontier Province, and of the Head Clerks of the Divisions
in that Province have all along been monopolized by the non-resident non-
Muslims ?

(b)Y Is it u fact that on the 30th July, 1826, the loeal Mus]im_ Aﬂsoqin
tion, forwarded to the Irrigation Secretary a copy of its resolutions informing
him of the pitiable plight of local Muslim. zilladars and clerks at the
hands of the non-resident Muslim and non-Muslim Deputy Collectors,
Sub-Divisional Officers, Superintendents, Head Clerks and Hiud Munshis
and requesting an impartinl enquiry into the cause and source of their
general discontent? If so, was an enquiry made? If not, why not?

' fc) Is:it u fact that the grievances of the local Muslim zilladars and
clerks had .been published recendly in severel loeal and Punjab vernacular
newspapers ? }

The Homourable Sir Bhupendra Nath Mitra: (¢) The men employed in
the seniar portion of the clerical staff of the Irrigation Department started
service when the, North-West Frontier Province Irrigation was still under
the Chief Enginecer, Irrigation Works, Punjab, and when no local clerks
trained in Irrigation office work were available for employment.

(b) The reply te the first part of the question is in the affirmative.

The reply to the second part of the question is in the negative.

As regards the third part of the question, the statements made in the
resolutions were known to be incorrect.

(c) Gowmm@ntl have no information.

FRIEVANCES OF ZILLADARS OF TRE NORTH-WEST FRONTIER PROVINCE.

46060 *Mr., Muhammad Ismail Khan: (q) Arc Govermmnent aware thut
the tive zilladars, rvesidents of the North-West Frontier Province, who had
qualified themselves by undergoing regular training and passing test
examinntions, had been disn:issed from service on a charge of inefficigney
<during the last few years?

(b) Is it a fact that complaints are being made as usual against other
local zilladars too? .

+ (c) Tf the veply to part (b) is in the affirmative, is it a fact that Mubam.
mad Afzal, Muhammad Sharif and Rizwan Ali, who are uon-Frontier per-
sons, have since been appointed zilladars, vice Frontier zilladars dismissed?

(d) Are Government aware that recently n sixth local experienced zila-
dar having 20° years* service, and promoted to first grade zilladarship
gradually up to 1928, on the recommendations made half-yearly by the
then Exccutive Engineers, has been compelled to retire on .compsssionate
allowance without a charge sheet being framed against him and withous
giving him an opportunity to put up his defence? If sn, will Government
plense state why in this case the usual procedure proscribed by Govern-
mint has not been followed?

+ For anawer to this question. s¢¢ answer to question No. 658,
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(r) Ts it u fact that, up to 1928, the individual mentioned in part (d) had
worked mostly under Eumpa 1n Sub-Divisional Officers, when he was re-
ported on favourably, but that, after 1924, when he worked under non.
Frontier Muslim and non-Muslim Deputy Collectors and Bub-Divisional
Officers, hiz work was reported unsatisfactory?

(N Arc Govermment prepared to:
(@) appoint u board of superior otficers to enquire into the grievances
of the local persons and to report the result, and
() tc consider the propriety of gradually replacing the non-Frontier
employees by local persons?

CoNSTRUCTION OF AN IsLaMIA HicH SoHooL orTsiDE PEsRAwar Crry.

661. *Mr. Muhammad Ismall XKhan: (1) Is it a fact that the Sikh and
Hindu communities of Peshawar have constructed their denominational
schools ontside the town of Peshawar, and that the prusent Islamia High
Schoonl, which has no hestels, has been declared by the Director of Publi¢’
Inst,rnctinn to bo insnnitary and unsuitable for educatiunal purposes?

").) Is it a fact thut the Khawanin, and the Indian ez-military officers of
Peshawar District are in the hubit of sending their sons to the Islamia High
School in the Peshawar City for education?

(3) Are Government aware that in 1927 a represemtative daputnhon
ocnsisting mostly of Indian ez-military officers, Nawabs and Khawanin of
Peshawar Distriet, waited upon the Honourable tlm Chief Commissioner, and
submitted to him a memorial for the grant of a piece of land situated about
250 yards away from Edward’s (iate, Peshawar City, for the construction of
n suitable Islamia High School and hostel for the education of their sons,
snd the same deputation waited upon the General Officer Commanding,
Peshawnr Distriet, for the sime purpose?

(4) 1s it a fact that the District Headquarters refused the grant of Jand
applied for on the ground that it was left open as a sanitary cordon between
the Coaptonment and the City?

(5) Is it a fact that British and Indian troops have their lines in the
Cantonment of Peshawar about t.wo miles away from Edward’s (Gate of the
town?

(8) Are Government aware that the refusal to grant the land for publie
educational purposes has caused great disappointment to the Indian ez-
military ‘ officers, Nawabs, Khawanin and the Muslim community of the
district ?

(7) Are Government prepared to consider the propriety of acceding to
the legitimate request made by the deputation by granting them the piece
of land frec of rent on lease in perpetuity ?

Mr. G. M. Young: . (1) Government have no information as regards the
first port. It is a fact that the oducational authorities regard the site and
the buildings of the present Trlamin 3chool in  Peshawar Citv ag  um-
suitable.

(2) Governwent have no information.

(3) and (4). The answer is in the affinnative,
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(5) The military lines wre some distance from the city wall, but there
are many Cantonment buildings which are close to the city.

(6) Govermment have no reason to believe 0.

(7) No, Sir. It would be undesirable to build on the small amount of
open space inside the Cantonment on the side nearest the city. Moreover,
1 understand that the site required would be unsuitable for a Cantonment
school, however convenient it might be for those who live in the city, and
there are several suitable plots of land outside the city wall and also outside
the Cantonment limits which the Mansging Committee of the Islamia S8chool
could purchase if it felt so inclined.

-
Discussion oF THE HiLroN YouNe REPORT IN LoNDON.

662. *Pandit Hirday Nath Kunsru: (s) Is it a fact, as reported by
Reuter, that Sir Donald Cameron, Sir Edward Grigg and Bir Alfred Holhs,
who ere ot present in London, are in daily consultation with Mr. Amery
and Mr. Ormsby-Gore regarding the Hilton Young Report?

(b) Have the Government of India been invited to send Indian represen-
tatives to discuss the Hilton Young Report with the Colonial Office and
the representatives of the East African Colonies?

Mr. G. 8. Bajpal: (¢) Government have no information, Sir, beyond
what has appeoared on the subject in the Press.

(b) No.

Pandit Hirday Nath Kunzru: Have Government made any inquiries on
the point?

Mr. G, 8. Bajpai: No.
Pandit Hirday Nath Kunsru: Will they now make inquiries?
Mr. G. 8. Bajpai: I have no objection to making inquiries, Sir.

Pandit Hirday Nath Kunzru: Will they ask the Secretary of State to
receive either a deputation from herc or send a Colonies Committee there?

Mr. G. 8. Bajpai: Well, as regards the suggestion made by my Honour-
able friend just now, I think he will remember that he was & member of
the deputation which waited on His Excellency the Viceroy two years ago,
and the suggestion was then made that when the report appeared, the Gov-
ernment of India might consider the desirability of sending somebody to
wait upon the Eecretary of State for the Colonies in order to put the views
of the Government of India before the Secretary of State for the Colonies.
T:bat suggestion is before the Government of India, and if after the informal
discussion which we are trying to arrange with the members of the Btanding
Emigration Committes and Party Leaders, it is considered that action should
be taken upon that suggestion, action will be taken. :
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REVISION oF THE PAY 0¥ THE BRITISH SOLDIER.

663, *Pandit Hirday Nath Kunzru: Are Government aware of the
statement made by the Civil ond Militaﬂ; Gazctte of Lahore, that the higher
_uuthorities are Lukm" u deep interest in the question of the revision of the
pAY ot thé ‘British soldier and in the suggestions that have been made for
afelornting his condition? Is it proposed to increase the pay of the
IR ‘soldivr? - WHTl Govermnent be plensed to make a full statement on
.ﬂu: subject?

sorogie @, B Yosng: Thé wnewer to rlnu first part of the question is in the
affirmative.
The pay of the British soldicr in India is the same as bis pay at home
The home rutes were reduced in 1925 to correspond with the decreusse in
the cost of living in England.  Living in Indin may be more expensive
: (thba) tiving in Lnghmd and it.is the duty of Government to see that what
. thie 'British soldier receives in this country is the equivalent of what he
‘{_wmald reveive sl home.  There is. however, no proposnl under consideration
for inereusing the pay of British soldiers in Indin,

i P

T REVISION OF THE FURLOUGH Pavy or INmIAN ARMY OFFICERS.

664. *Pandit Hirday Nath EKunzru: Are Goverminent considering the
revision of the furlough pay of tho Indian Army officers? If so, on what
arounds and what will he the additional burden by the new rates on Indian
revenues?

Mr. G. M. Young: The answer to the first part of the question is in
the sifiative.  Ae T have alrendy explained in this Houso the reason is
that the rates of furlough pay in England are much lower than the rates
of furlough pay in Indin,  Military officers,  particularly  young narried
officers, are unable to take furlough in England without running inte debi;
and the effeet on reernitment is not good.  The proposals, which have not
vet Leen fnally approved, will probably cosl about Re. 0 Tukha o vear.

Oolonel J. D. Orawford: (‘ould the Honourable Member give us any iden
wn to when the new rates will be sanciioned?

-Mr. G. M. Young: 1 <hould think. Sir, within a week from now.

NUMBFER OF SUBORDINATE AND LocAL TrAvFie SERVICE EMPLOYEES
PROMOTED TO THE SUPERIOR TRAFFI> SERVICE.

665, *Pandit Hirday Nath EKungru: (a) What is the total number of

. metnbers of the subordinate services who have been promoted to the

Superior Traflic Service since they were made eligible for promotion to that
sdtviee along with memberr of the T.ocal Traffic Service in 190287

{bi What is the nunber of Local Traffic Service men promoted to the
, Buparior Traffic Bervice during the same petiod and how many of these
were directly recruitod to the T.ocel Traffic Service?



QUESTIONS AND ANSWERS. 83
Mr. A. A, L. Parsons: (a) 'I'wo.

(b) Five, of whom two had been recruited direct into the Local Traffic
&'rvit-_u.

UTILIZATION IN INDIA OF NTEEL SCRAP AT PRESENT EXPORTED To JAPAN
' AND ImaLy.

666, *Pandit Nilakantha Das: (¢) Are Government aware that rails
ianufactured by Tatas, not approved to be of B. §. 8. standard by the
Government Metullurgical Department at Jamshedpur, are purchased by
Japan in large quantities?

(h) T'o what use are thev pul in Japan?

(¢) Are Governmont prepured {0 cxamine and sce if such materials can
he used for purposes other than main lines, such as, sidings and vard lines,
vard extension, ete.?

2. (@) What is the approximate quantity of steel serap exported eash
vear from India {o Japan. Ttalv, and other countries?

(h) Are any areangomenis being made to utilise that steel scrap in this
country ?

() Are  Govermment  prepared  {o patronise  concerns  which muke
arrangements for re-melting this steel sernp for other purposes?

Mr. A, A. L. Parsons: The Ruailway Board have authorised the ase in
<idings and avards of Indian railways of rails termed ‘‘second-closs rails’”
which fuil to pnss the Hailway Bourd's specification for first elass rails in
certain respeets, but are saitable for use where there is no fast running.
This answers part L (¢) of the Honourable Member's question. With re-
card to parts 1 (u) and (b), T am alraid I cannot undertake to inquire what
perticulnr use rails, not up to the Railway Board's specifieations, are put
to i Japan if they are exported there; the sea-borne {rade accounts do
not show that there s any export,

20 (a) (b ops I oson sending to the Honourable Member o state-
ment showing the exports of “'Iron or Steel-0ld for re-monufucture’’ to
the couniries mentioned by him during the five years ending 1927-28.
Ruilwnys have thetnselves more steel serap than they can utilise and
encrally sell the balunee in the scrap market. T am sure that they in
no way feel themselves dobarred from placing an order with sny particular
voncern boeause it has wrnngementr for re-melting steel serap.

Pandit Nilakantha Das: Asx this is a question which relates primarily to
{he Department of Industries and Labour, will the Honourable Member in
charge of that Depurtment kindly inquire and say if the steel serap could
Lo put into use in India. if not in rails, in any other form?

The Wonourable Sir Bhupendrs Nath Mitra: I should like the Fonour-
able Membet to give me notice of that question.
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ToraL STRENGTH OF THE RAILWAY CLEARIRG AC0OUNTR OFFRIOR, DBLHI,

667. *Mr. 8. O. Mitra: (a) Will Government be pleased to state the
strength employed in each of the different Railway Audit Offices, for the
same amount of work before it was transferred and centralised in Railway
Clearing Accounts Office located at Delhi?

(b) Will they be pleased to state the number of persons taken “from
cuch of the different Railway Audit Offices for the work transferred from
such offices to the Railway Clearing Accounts Office ?

(o) What is the total strength of the Clearing Accounts Office employed
at preseni for the same amount of work? Has the staff been increased,
and if 8o, by what proportion of the original strength ?

(d) Has the work of the Railway Clearing Aceounts Office increased
more than the work thut used to be done by the different audit offices before
centralisation? If so, what are the reasons for such incresse of work and
by what proportion has the work increased ?

Mr. A A, L, Parsons: (a), (¢) and (d). A complete memorandum giving
{ull information on the points raised by the Honourable Member and show-
g that a reduction of 16 per cemt. in the number of the subordinate
establishments of the State-managed Railways has been effected, as a
rcsult of the constitution of the Clearing Accounts Office, has been circulated
to the members of the Standing Finance Committee for Railways and will
shortly be available to -the Honourable Members of this House.

(b) The number of persons transferred from the audit and accounts
< ffices of the various Railways to the Clearing Accounts office is as
follows :

‘ North Western Railway 234
Hest Indian Railway .. 180
Eastern Bengal Railway .. L1
Great Indian Peninsula Railway .. 158
Bombay, Barods and Central India Railway 171

LaTE OrricE Hours oF THE RAILWAY CLEARING ACCOUNTS OFFIOR.

668. *Mr. 8. 0. Mitra: What are the office hours tixed for the Railway
Clearing Accounts Office? Is it a fact that the staff has to work late hours
owing to pressure of work? If so, is any remuneration paid for such extra
labour? If not. why not? Is there any time test of work for fixing
the work of each individual, as exists in the Post and Telegraph Offices?
If not, do Government propose to fix such standard time test of work for
.each individual ?

Mr. A. A L. Parsons: With your permission 8Sir, I propose to answer
‘questions Nos. 668 and 689 together.

The Office hours are from 10 A.M. to 4-80 p.M. with half an hour's inter-
val for meals, The staff are-pot required to work for longer hours, but ab
times individuals do so of their own -accord in order to camplete the work
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allotted to them. No extra remuneration is paid in such cases. (Govern-
ment have already placed an officer on special duty, with a view to fixing
scales of work to be performed within specified periods by ench cluss of
the establishment.

Diwan Ohaman Lall: May I ask the Honourable Member whether it
18 a fact that members of the staff do work till 6 and 7 sometimes in theé
evening?

Mr. A. A. L. Parsons: If that is go, it is under the conditions I mention-
ed in my main reply, namely, that at times individuals stay of their own
accord in order to complete the work allotted to them.

Diwan Chaman Lall: Do I take it that the Honourable Member admits
that there is too much work for them and that is why the staff have to
stay late?

Mr. A. A, L. Parsons: That is not my information. As I have said, an
officer has been placed on special duty to fix scales of work to be performed
within specified periods.

Exoessive WORK ALLOTTED TO INDIVIDUALS IN THE RATLWAY CLEARING
Aocouxnts OFFICE.

1669, *Mr., 8. 0. Mitra: Are Government aware that each individual is
given more work than onc can do und thereafter the men are declared
unfit if they have to put in extra hours than the regular office hours. in
order to finish their allotted work? TIf not, do Government propose to
enquire into the matter? If not, why not?

ALLEGED MALTREATMENT OF THE STAFF OF THE RAILwAY CLEARING
AccouNts OFFICE.

670. *Mr. 8. 0. Mitra: Are Government aware that there is a strong
feeling of discontent amongst the Railway Clearing Aceounts Office staff
owing to maltreatment of the staff by one Rai Bahadur Fagirchand ? If not,
do Government propose to enquire about the matter? If not, why not?

Mr. A. A. L, Parsons: The answer to the first part of the question is
in the negative.

As regards the second part of the question, Government do not propose
to make any enquiry as they are satisfied with the report of the Director
of the Clearing Accounts Office that there is no truth in the allegation
fl}ljat the staff of the office have been maltreated by Rai Bahadur Fagqir
Chand.

METHOD OF RECRUITMENT OF THE STAFF OF THE RAILWAY CLEARING ACCOUNTS
OFFIOE.

671. *Mr. 8. 0. Mitra: Will Government be pleased to state what
method is employed in the recruitment of staff for the Railway Clearing
Accounts Office?

+ For answer t.o l.hu queublon see answer to question No 668.
D
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Mr. A. A, L. Parsons: Recruitment is made in accordance with the
policy laid down in Appendix D to my memorandum on the proposal to
adopt os & permanent measure the system of separation of acecounts from
asudit on Indian Railways.

ALLEGED FAVOURITISM IN RECRUITMENT. OF STAFF FOR THE RAILWAY
CrLEARING AccoUNTS OFFIOE.

672, *Mr. S. 0. Mitra: (a) Are Government aware that direct recruit-
ment on higher pay is made in the Railway Clearing Accounts Office by
mesns of nepotisin of one Rai Bahadur Faqirchand ?

(b) If so, what steps do they propose to take to-stop thiz nepotism
and favouritism?

(c) If the answer to part (a) is in the negative, do Government propose

to enquire and place the result of the enquiry on the table? If not, why
not?

Mr. A. A. L. Parsons: (a) No such appointments have been made by
Kai Bahadur Fagir Chand.

(b) Does not arise.
(c) No.

MEMORIAL FROM THE STAFF OF THE RAILWAY CLEARING AccoUNTE OFFIOE.

673. *Mr. 8. 0. Mitra: (a) Is it a fact that the staff of the Railway
Clearing Accounts Office submitted a memorial to be forwarded to His
Excellency ?

(b) Is it a fact that the said memorial was not forwarded?

(¢) It the answer to part (b) is in the affirmative, will they be pleased
to state under what rules the memorial was withheld ?

(d) Is it a fact that the Assistant Dircctors, and especially one Rai
Bahadur ¥aqirchand, had the memorial withdrawn by threats of dismissa!
and punishment?

(¢) If so, do Government propose to inquire into the matter and place
the result of the inquiry on the table of the House?

(f) Are Government aware that the Assistant Directors, and especially
nne Rai Bahadur Fagirchand of the Railway Clearing Accounts Office,
asked the memorialiats to withdraw certain paragraphs of the memorial
before they forwarded the same to the Government to be placed
before His Excellency? -

(9) If not, do Government propose to inquire into the matter nnd place
the result of inquiry on the table of the House?

(k) Do Government propose to appoint a committee of inquiry to
go into the different grievances detailed in the copy of the memorial
forwarded by me to the Member in Charge of Railways? If not, why not?
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Mr. A, A, L. Parsons: The Director of the Clearing’ Accounts Office
explains that a small number of clerks submitted a memorial addressed
to His Excellency the Vicerov, but withdrew it in ° writing when he
suggested to them that it would require to be revised in order to conform
io the rules relating to the submission of memorials. In view of this
explanation, Government do _not propose to take amy action in the matter.

GrANT oF HousE RENT 1IN LIEU OoF QUARTERS TO EMPLOYEES OF THE
RaiLway CLEARING AccoUNTS QFFICE.

674. *Mr. 8. C. Mitra: (a) Is it a fact that the men of the Ra.llwa.y
Clearing Accounts Office have not been supplied with quarters?

(b) If so, are Government aware of the hardships of the men concerned?

(c) Do Government propose to sanction a house rent allowance in lieu
of the quarters? If not, why not?

(d) Will Government be pleased to state what other Government ser-
vants transferred from other stations to Delhi have not been provided with
quarters ?

(e) Will they be pleased to state whether any other class of Govern-

ment servants not provided with quarters are granted house rent in lieu
thereof? If so, which are they?

Mr. A. A. L. Parsons: (a) Yes, not yet,

(b) Government propose to provide quarters for one thousand clerks of
the Clearing Accounts Office.

(¢) Government .do not consider that sufficient grounds exist for pay-
ment of house rent allowance.

(d) and (¢), Information will be obtained and aupplled to the Honour-
able Member.

« The Revd. J. 0. Ohatterjee: May I ask when Government will be able
to build these quarters?

Mr. A. A. L. Parsons: I hope they will be completed some time next
winter, possibly by the beginning of October or November, but I am not
quite sure,

The Revd. J. C. Chatterjee: Has the land been actually purchased?
If so, may I ask where it Las been purchased ?

Mr. A, A. L. Parsons: There is no necessity to purchase land. The site
for the quarters is already owned by Government,

The Revd. J. 0. Chatterjee: Where is the site?
Mr. A A. L. Parsons: Near the old Kingsway station,

Diwan Ohaman Lall: May I ask the Honourable Member what suffi-
cient grounds in his opinion would enable the Gevernment to allow these
clerks to draw house rent?

Mr. A. A. L. Parsons: If there was real hardship at present, that
would be a sufficient ground; but the position is that concessions, includ-
ing increases of pay to be absorbed in increments as they fall due, have
olready been granted to all employees who have been transferred to the
Clearing Accounts Office.

D2
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Diwan Ohaman Lall: May I ask the Honourable Member whether it
is not a fact that many of them draw between Rs. 87 and 45 & month?

Mr. A, A L. Parsons: The Honourable Member will no doubt realise
that he must give me notice of that question.

Diwan Chaman Lall: Do I take it that, if the facts are as stated by

me, he would be prepared to consider the grant of house allowance to these
people?

Mr. A. A L. Parsons: Not necessarily. I should have to take into
consideration the allowances which they may receive in addition.

" RECRUITMENT OF STAFF OF THE RAILWAY CLEARING AccOUNTS OFFICE,

675. *Mr, 8. 0. Mitra: Is it a fact that matriculates and non-matricu-
lates have been recruited direct in Cluss T and Clasg 11 in the Railway
Clearing Accounts Office? Is it a fact that men with higher
educational qualifications, such as graduates with longer experience in
Railway Audit, are available in the said office for promotion to Classes 1 and
£I? 1If so, will Government be pleased to state the reasons for overlooking
their claims to promotion and for bringing outsiders above their heads?

Mr. A. A, L. Parsons: The answer to the ﬁrﬂt"'part of the question is in
the negutive; the second part, therefore, does not arise.

STATEMENT LAID ON THE TABLE.

EbvcaTioNn oF THE CHILDREN OF STATE RAILWAY EMPLOYEES.

The Honourable Sir George Rainy: (Member for Commerce and Rail-
ways): I would ask your permission to lay on the tuble n statement®
which I promised to lay in reply to a supplementary question n few dave

ago.

In accordance with a promise given by me in answer to a supp'ementary
question asked in connection with Pandit Hirday Nath Kunzru's starred
question No. 889, on the 4th February, 1 lay on the table a cony of a
paper giving detaile of the scheme proposed by the Railway Board for the
future assistance to be given by the administrations of State-managed
railways towards the education of the children of their employees, as
amended, after discussion with the Central Advisory Council for Railways-

(i) With certain exceptions mentioned in (v), (vi) and (vii), the future
assistance given by the administrations of State-managed Railways (apart
from the grant of passes to children going to and fromn school) towards the
education of the children of their employees, should be confined to pay-
ments to those emplovees in order to enable them to take advantage of
the educational facilities provided bv Local Governments, local bodies. or
private enterprise, and railway administrations should not undertake the
obligation of providing, maintaining or managing educational institutions.
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(ii) This future assistance should be confined to employees who draw
pay below a fixed maximum and are stationed in places where they cannot
obtain education of the requisite standard for their children; and should be
limited to education for the period covered by the primary and middle
standards, i.e.. for about seven or eight years for each child. The assis-
tance thus given should be grunted entirely irrespective of the community,
‘race or creed of the particular employee.

(iii) The assistance should take the form of the grant to the employee
of a fixed proportion of the board and tuition fees of the school to which
the child is sent, the proportion depending on the pay drawn by the parent
and fal'ing ns the pay increases, and the monthly amount payable for each
child being limited to a suitable maximum. The scale on which assistance
is given should apply, entirely irrespective of the community, race or
<reed of the particulur employee.

It would nppear sufficiently generous if the proportion of the board and
ituition fees payable were in no event to exceed one-half.

(iv) Arrangements should be made as soon as feasib'e to transfer the
‘present railway schools to tho educational authorities of the various pro-
vinces on terms to be arrunged individually in each case. These terms
should include provision for the retention by existing cmployvees of such
“rights of admission as they may now possess.

(v) Primary rchools have been established by railways in certain places
where either there is no local authority to take them over or where the
local authority's resources are not sufficient for the maintenance of the
‘gchool.  Specidl grants out of railway funds specificallv allotted for the pur-
‘pose might be authorised for the maintenance of such schools either by
local authorities or by private bodies.

(vi) A sepurate scheme should be preparcd to denl with the Oukgrove
“Bchool, with the dbject of handing it over to some other authority (which
Ty have to be specially constituted) so that the present linbility in regard
to that institution may be liquidnted and the present direet connection
wwith railway management abolished.

(vii) Notwithstanding the adoption of the new poliey. existing benefits
‘under the rules in forece on the State-managed railways should not be
withdrawn from any of their present railway employees hurriedly or without
-giving them a quid pro quo. The liability should be accepted of continu-
ing such benefits to existing cmployees in respect of their children; but a'l
‘new employvees of State-managed railways engaged after the 1st February,
1929 will not be entitled to the continuance of the existing bencfits after the
new policy has been brought inte force.

ELECTION OF THE STANDING FINANCE COMMITTEE.

Mr, President: The Assembly will now proceed to elect Members, not
-excoeding fourteen in number, to scrve on the Standing Finance Com-
" mittee Tor the finnneial yenr 1920-80. There are 19 candidates. whose
" names arc printed on the ballot papers which will now be supplied to
‘Honourable Members in the order in which T call them.

(The ballot was then taken.)



RAILWAY BUDGET FOR 1929-30.

The Honourable Sir George Rainy (Member for Commerce and Railways) s
It falls to me, Bir, to submit to the Assembly for the second time the
Railway Budget, and to explain to the House the financial position of the
Railways. In the form of the statements submitted there is but little change
as compared with last year, but in response to the wishes expressed by cer-
tain Members, details have been given by railways under Demand No. 4—
Administration, and Demand No. 6—Working Expenses : Repairs and Main-
tenance and Operation. Similar details have also been given under Demands
Nos. 7,8, 9, 10, and 15 dealing with capital and depreciation fund expenditure.
The Railway Board’s memorandum presents the important facts and figures
in a clear and succinct form, and in 1t the details of the Budget are exumined
more fully than it is possible for me to attempt now without trespassing
unduly on the patience of the House. It is my privilege to present the
Budget, but as every one knows, the main burden of its preparation falls, not
on me, but on the Financial Commissioner, Mr. Parsons, who has proved him-
self as indefatigable as ever, not only in the Budget season, but throughout
the year. To him and to the Members of the Railway Board I desire to
express my indebtedness, and I should like also to acknowledge most
cordially the valuable assistance we have constantly received from the
Members of the Standing Finance Committee for Railways.

2. In previous years Honourable Members who have given notice of mo-
tions for reduction have been good enough to add a few words to indicate the
%Jestium they wish to raise. May I express the hope that on this occasion

ey will follow the same course and thereby lighten the task of the Govern-
ment Members who have to reply {

Financial Resulls of 1927-28.

3. When I submitted the Budget for the ocurrent year to the House, we
anticipated that the surplus for the year 1927.28—that is the year then draw-
ing to its close—on all lines would be a little over Rs. 11 crores. This estimate
was very nearly realized, the actual surplus being about Rs. 24 lakhs less.
Both receipts and expenditure were somewhat higher than was expected, but
the differences were not important and do not call for detailed explanation.
I pass on at once, therefore, to the figures for 1928-29,

Revised Estimales for 1928-29.

4. In our Budget estimate of receipts for the current year we had to
balance the normal growth of traffic against the substantial reductions in
rates and fares whicgrwe were making, and the net result we believed would
be a decrease of rather over half a crore in the gross traffic receipts of the
commercial lines. Actually we have done rather better than our forecast, and
we now expect that the receipts will exceed those of 1927-28 by about
Rs. 1} crores. This is the more satisfactory since neither the industrial
nor the agricultural conditions of the year have been ideal from the railway

int of view. The partial failure of the monsoon in the Punjib and the
nited Provinces, the unexpected and serious shortage of the wheat crop
of 1928 in the former province and the prolonged stoppages in the Bombay
cotion mills and the Iron and Steel Works at Jamshedpur were all unfavour-
able factors. Nevertheless, the traffic in almost all classes of commodities-
has risen, and the quantity of goods transported seems likely to increase by

( 970 )
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nearly 4 per cent. For all classes of agricultural traffic, for which separate-
figures are maintained, that is, grain and pulses, oilseeds and cotton, the load-
ings have been from & to 10 per cent higher than in the previous year,.
and there has been an appreciable, though smaller, increase of the-
loadings of what are known as *‘ miscellaneous smalls’ and miscellaneous-
full wagons which can usually be taken as an index of the activity of general
trade. The single exception is coal. Here the number of wagons loaded
has fallen off by about 4 per cent, though the actual decrease in the volume
of traffic is somewhat smaller owing to an increase in the avem%e weight of
a wagon load. * Since the beginning of 1929, however, the coal traffic has
‘been on the up-grade, the demang for wagons is insistent and the resources
of the railways have been taxed to the utmost to mect the needs of the

situation.

6. The traffic variations in the course of the year have shown few
features of interest and I do not propose to dilate upon them, but it may
be useful to indicate how far the reductions in rates and fares made last

r have contributed to the increase in traffio which we anticipated.
‘Passenger earnings are down by Rs. 7 lakhs only, as compared with an
estimated decline of Rs. 21 lakhs, and though the number of passengers
carried was less by 4 millions during the first seven months of the year, the
passenger miles increased by 49 millions, which means that the average
journey travelled was longer. - This is the effect which the reduction in long
distance third class fares might be expected to produce. The reductions ih
the rates for oil cake, petrol and jagree were followed by marked increases
in traffic, but it is still too early to say whether the increases were due
to the reductions. The trafic in kerosine " 0il, on the other
band, actually declined during the early months of the year, though
the i:oincidence of lower rates and lower prices should naturally have led to
an increase,

6. In the budget estimates of the current year we antioipated that the
working expenses would he stationary at about Rs, 624 crores, They are
now expected to be about Rs, 2 crores higher and in excess of the actuals
of 1927-28 by Rs. 1§ crores. About three-fifths of this excess is due to
abnormal causes. The payment of special gratuities to the staff dispensed
with on reduction of establishment inthe workshops of the South Indian
and Bombay, Baroda and Central India Railway Companies is responsible
for 36 lakhs ; and a further 46 lakhs of the excess is due to special adjust-
ments in the accounts of the Great Indian Peninsula Railway. For the
rest, the increase in working expenses is the natural result of the
additional miles of line to be staffed, and the larger volumc of traffic
carried,

7. When I spoke last year, I laid special stress on the measures taken to
secure fuel economy and the savings effected by the modernization of our
workshops. I do not propose, on this occasion, to dwell upon them at any
length. Members who are interested in these subjects will find a number of
interesting details in the Railway Board’s memorandum, I will only say
this, that this year we expect to reduce our expenditure on the repair and
maintenance of rolling stock by Rs. 14 lakhs, although a considerably larger
number of locomotives, carriages and wagons will be repaired than in 1927-28,
and that the consumption of coal per ton miE:ia still steadily fall-
ing. In both directions there is still much scope for economy and the House
may rest assured that no effort will be spared to bring about that result.
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8. The financial results of the current year may now be briefly sum-
marized. The total receipts of the commercial lines we put at Rs, 105{ orores,
which is nearly Rs. 2 orores higher than the receipts of the previous year.
The total expenditure at Rs. 95 orores is up by Rs. 3§ crores, but of this
sum more than Ra. 2 crores is acoounted for by the increase in our interest
charges. The surplus of receipts over expenditure on the commercial lines
is Rs. 10} crores, against Rs. 12} crores in 1927-28. Out of this surplus the
loss on strategic lines absorbs Rs. 1} crores, and of the . balance Rs. 5}
crores goes to general revenues under the operation of the convention and

Rs. 3} ocrores will be added to the Reserve Fund. Such is the financial
position in whioch we face the coming year,

Rates and Fares.

9. Last yearit was my good fortune to announce important reduc-
tions in third class fares and in the freight rates on various commodities
involving a sacrifice of revenue of about Ra. 3 crores in a full year. I
was not sanguine enough to expect that I should be able on this occasion
to announce a series of reduotions on the same scale, but I should have
been disappointed if the results of the year had made it impossible for us
to do angthing to assist trade. Actually our financial position seems to us
strong enough to justify four measures which will, we hope, prove useful.
Two of themare of minor importance and require only a brief notice.
In the first place, there will be reductions in the rates for forest produce,
such as timber, firowood and charcoal, on the Eastern Bengal and
Great Indian Peninsula Railways, and in the second place substantial
reductions will be made on three of the State-managed 'mil‘:va.ys in the rates
for fresh fruit and vegetables. After making allowance for the growth in
traffic which is ¢xpected, the net loss in earmings is put at Re, 7 lakhs for
those two proposals together. The remaining measures must be explained
in greater detail.

10. When the long distance fares on three of the State-managed railwa
were reduced last year, no change was made in the third class fares on the
Eastern Bengal Railway, which remained at their present level of 3} pies per
‘mile for all distances. It has been decided to introduce on this railway a
telescopic scale, the existing rate being retained for distances up to 150 miles
while for longer distances the rate will be reduced to 2} pies per mile from

*151 to 300 miles, and 1} pics per mile for distances over 300 miles. It is
belioved that these reductions will stimulate passenger traffic appreciably,
and allowance being made for that, the loss in earnings is estimuted to be
Rs. 5 lakhs a year. T am glad that we have been able to bring the
Eastern Bengal Railway into line with the other State-managed railways in
this respeot.

11. The other important reduction is in the rates for coal. This is a
matter to which I personally have always attached great importance, for
the development of industries in India is largely dependent on cheap coal,
and owing to the distances which separate many industrial areas from the
coalficlds, cheap coal is impossible without low freights. I promised last
year - that the question would be fully examined and this has been done.
The last reduction in our coal rates was made in 1926, and the results
have been such as to encourage us to take another step in the same direc-
tion. On the East Indian Railway the tonnage carried for distances
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over 400 miles was 31 per cent. more in 1927-28 than it was two years
earlier and the earnings 33 per cent. more. It is a very significant fact
that the earnings on the long distance public coal should:show a greater
increase than the tonnage, notwithstanding the reduction in charges, for
it means that the average distance the coal was hauled must have increas-
ed substantially. The present rates for distances over 400 miles are
caloulated on the following telescopic scale, the rates being given in pies
per maund per hundred miles :

15 pies for the first 200 miles,
7 pies for the next 300 miles,
6 pies for the portion of the journey in excess of 500 miles.

The new scale, which wo are about to introduce, makes no ohan%e in the
rate for the 1st 200 miles, but reduces the rate to 6 pies per 100 miles, from
201 to 400 miles, and to 5 pies per 100 miles, for the portion of the journey in
excess of 400 miles. 1 Eave had the new rates compared with the rates
charged in 1913-14 to a number of centres, and I find that the increase over
the pre-war rates varies from 8 per cent., in the case of Amritsar aud Karachi,
to 9 per cent., in the case of Delhi and Ahmedabad, 10 per ocent., in the case
of Bombay and Madras, ard 12 per cent. in the case of Cawnpore. I have
every hope that the reductions will stimulate the traffic in long distance
coal, and that it will do something to g‘romote the development of industries
in areas remote from the coalfields. The reduction in gross earnings, due
to the lower rates for coal is estimated to be Re. 53 lakhs, but there will
be a substantial set off owing to the saving in the freight paid by railways
for the conveyance of the coal they use.

Budget Estimates for 1929-30.

12. I turn now to the budget estimates for 1929-30. Our total receipts
we put at Rs. 1074 crores, a figure which is higher by Rs. 159 lakhs than the
total reoeipts of the current year. The normal growth of traffic, given a
normal monsoon, should give us an increase of Rs. 120 lakhs after allowance
is made for a loss of Rs. 65 lakhs owing to the reductions in rates and fares,
interest on the balances of the reserve and depreciation funds should go up
by Rs. 20 lakhs and ®he Government share of profits from subsidised
companies by Rs. 19 lakhs. Tho last item is a windfall and arises from' the
fact that owing to the purchase of the Southern Punjab Railway with effect
from the 1st January, 1930, we shall receive our share of the surplus profits
for nine months in 1929-30 instead of in 1930-31.

13. On the expenditure side, working expenses are taken at Rs. 65}
crores, which is half a crore in excess of the figure for the current year.
This excess is more than accounted for by an inctease of Rs. 58 lakhs in the
allocation for depreciation which under the rules of the fund automltically
increases with the growth of the capital at charge. The estimate also
includes a special provision of Rs. 28 lakhs, the reason for which'T can more
conveniently explain when I have disposed of the purely financial questions.
Apart from this special provision, the estimate under Administration would
be less by Rs. 10 lakhs and under Operation by Rs. 6 lakhs than the
revised estimates for the current year, while under repairs and maintenance
we are budgetting for a decrease of Rs. 40 lakhs partly because the speoial
debits to revenue on the Great Indian Peninsula Railway will not
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recur, and partly because we expeot & saving of Rs.17lakhs in the
cost of repairing rolling stock. Interest charges go up by Ras. 97
lakhs owing to the increase in the capital at charge, while the
surplus profits paid to Indian States and Railway Companies are down by
Rs. 54 lakhs owing to purchase of the Burma Railways. The final result is
that we expect a surplus of Rs. 11} crores as against Rs. 10§ crores in 1928-20,
Of this surplus Rs. 1} crores is required to meet the loss on the strategic
railways, and of the balance, Rs, 6} crores will go to general revenues, leav-
ing Rs. 3} croves to be added to the Reserve Fund.

Capital Ezpenditure.

14, We expected to spend during the current year Rs. 28 orores for
capital purposes, including Rs. 4 crores as the purchase price of the Burma
Railways, which were taken over by the State on the 1st of January last.
The figure of Rs, 28 crores was o net figure arrived at after deducting
Rs. 4] crores as probable savings from the total allotments to the various
railways. Our %rfsent. anticipation is that the actual expenditure will be
Ras. 30 orores. e railway organisation can now cope expeditiously with all
projects for new capital expenditure, and in the coming year the deduction
from the ocapital allotment on the ground of probable savings has been cut
down to Re. 65 lakhs. This expedicnt, of over-allotment, coupled with a lump
sum deduction for probable savings, was introduced after the war owing to
the inability of the railways to spend a.nyl.l:.in% like the sume which the Agents
believed they could spend at the beginning of each year. It has now, I tii.n.ll.
very nearly outlived its usefulness and is likely to play a very subordinate

rt in future budgets. The excess over the budget figure is partly accounted
or by more rapid progress in the completion of new lines under construction.
In 1927-28 we expected to open 800 miles of new lines, but actually com-
pleted only 438 miles. This year our estimate of the new lines to be opened
was 800 miles, whereas the actual figure promises to be 1,100 miles.
The most important lines opened this year are perhaps the Daltonganj-
Barkakhana section of the Central Indian Coalfields Railway, the K 8
Valley line on the North Western Railway and the Dindigul-Pollachi line
on the South Indian Railway.

15. In next {rea.r’a budget we are I{Jﬂrov'iding Rg. 333 crores for capital
expenditure, including an allotment of Rs. 7 crores for the purchase of the
Southern Punjab Railway. The acquisition of this line is not only very
desirable on administrative grounds, but will, we believe, increase our net
revenue by Rs. 47 lakhs. The estimated expenditure for normal capital
purposes is Rs. 26} crores, which is about the same amount as we shall spend
in the current year. The provision for open line works is a little over Rs. 18
crores and includes Rs. 6 crores for rolling stock in addition to Rs. 4}
crores from the depreciation fund. Full details of the work which is going
on are given in the Railway Board's memorandum, and I cannot attempt to
summarize its contents now. The only new work of major importance to
be commericed is the remodelling of the Jamalpur workshops on the East

“Indian Railway, while of the works commenced in previous years the most
important which are likely to be completed in 1929-30 are the construction
of new workshops for the South Indian Railway at Trichinopoly and the
Bombay, Baroda and Central India Railway at Dohad, new central
station of the latter railway in Bombay, and the electrification of the Ghat
seotion of the Great Indian Peninsula i".ailway between Kalyan and Poona.
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16. Under the head of ncw construction, the allotment for 1928-30 is
Rs. 8} crores. Much the greater part of this sum will be devoted to the
completion of the new lines already under conatruction, and the allotment
for new lines to be commenced during the yoar has been kept down to
Rs. 35 lakhs. This policy of concentrating on a limited number of new lines
and carrying them to completion as rapidly as possible is the natural
corollary of the new situation created by the ability of the railways to
spend up to their capital allotments, for there is no longer the same neces-
gity to have a large number of projects in hand simultaneously. The
disadvantage of a dissipation of energy over a number of projects is that
it means slow construction and prolonzed delay beforo a return is obtained
on the oapital expsnded. If, on the other hand, the energies of the
railway administrations are concentrated on a limited number of works,
commitments are reduced and the situation is far more easily controlled if
for any reason a reduction of expenditure on new construction becomes.
necessary. Lt is expected that about 600 miles of new line will be opened
during 1929-30 leaving 2,100 miles under construction at the end of the
F“ The lines likely to be opened include 83 miles of the Raipur-

arvatipur line which is to connect the Central Provinces with the new
port at Vizagapatam and about 127 miles of line under construction by the
Burma Ruilways. Of the entirely new projects much the most important
is the Dacca-Aricha line in Eastern Bengal which is expected to cost about
Rs. 2 crores. A sum of Rs. 27 lakhs has been allotted for the commence
ment of this line in the estimatea for next year. :

17. What I have said about capital expenditure concludes my annual
review of railway finance. The year has been reasonably prosperous from.
the railway point of view, but there have been few features calling for
special comment either in respect of revenue or of expenditure. The Rail-
way Board have spared no effort to promote increased economy and effici-
ency in the railway management, but in doing so they have proceeded on
the lines of policy laid down in previous years, and there are no novel
measures calling for special comment here. In these circumstances, I have
not thought it necessary to enter into great detail, but have been content.
to notice briefly the outstanding points of interest. Thero are, however,
certain features in the budget for next year to which I have not yet refer-
red, but which are nevertheless of great importance. To these I now turn,

18. During the last two years the railways have had their share in the-
unrest which has troubled the labour world, and the attention of Govern-
ment has frequently been drawn to various matters in respact of which the-
conditions of railway servioe are held to be unsatisfactory. On the com-
plaints made I will not dwell, for they are not for the moment germane to-.
my purpose, but I will say at once that in various directions Government
are anxious to do what is possible to remove legitimate grievances and to
better the conditions of service, especially for the lowest paid men. We
have to recognise that in many matters accepted standards are being:
raised and what would have been regarded as satisfactory even 10 years ago.
is no longer sufficient. The change may be slow, but it is quite perceptible.
Our third class passengers now expeot higher standards of acoonmodation and
greater amenities in travel and our working men hope for improved conditions
not onl{ in respect of wages, but also in respect of housing, | rovident funds,
medical relief, education and other matters. Faced with a situation of this
kind, I have no doubt as to the attitude which Government should take up.
It will not do to consider merely what are the minimum oconcessions which.



976 LEGISLATIVE ASSEMBLY, [19te Fms. 1920.

[Bir George Rainy,)

will suffice to stave off for the moment insistent demands. More than that
is needed. The true line of approach is to consider what is the most we
can do without injustice to other interests whioh Government is equally
bound to safeguard. TIndeed I have folt for the past year that if it proved
possible to make further reductions in rates and fares, we ought to consider
simultancously what provision would be made to better oonditions for the
men who work for us.

19, I have spoken of other intereste which Government is equally bound
to safeguard and I have done so deliberately. When we are dealing
with schemes for improved conditions on the Indian Railways, and in-
-deed with expenditure of any kind which does not increase earning
.power, we have constantly to remember whose money it is we are
spending. All such expenditure must be met sooner or later from rates
and fares, and these must rise and fall according to the expenditure
ineurred. But when fares are raised almost nine-tenths of the burden
falls on the shoulders of the third class passengers, and that means
-on the shoulders of those who, judged by any standard, are for the
most part poor men. If rates are raised, the ocosts of industries
-are increased, the uminfn:f the merchant are diminished, for the volume

“decline, the price which the oultivator receives for
‘his crope decreases, and the consumer everywhere has to pay higher
prices for what he buys. Sooner or later the greater part of the cost
“will be paid by those whose conditions of life are in no respect superior to
those of the railway workmen, I do not urge this as & reason why we
should hold our hands and abandon any attempt to make things easier for
‘the railway staff, but I do urge it as a reason why we should proceed step
by step, and not by sudden and radical changes, remembering always that
we have to balance the need for improving the standard of living of railway
emplloyés sgainst the cost of dearer transport to the people of India as a
whole.

20. What we propose to do is this. We shall set on foot a systematic
examination of the service conditions of our lower paid employés in order to
ascertain what are the measures which are most urgently called for in
order to bring about an improvement. That will cover not only rates of
pay and wages but also reductions of working hours, which would of course
involve the employment of additional staff, the extension of provident fund
benefits to classes who do not at present enjoy them, improvements in the
housing conditions and so on. We have had some preliminary consultation
with the Agents of Railways on tle subject, but it is certain that the
investigations to be made will take time, and we do not anticipate that
the schemes likely to be sanctioned in 1929-20 will cost more than Rs. 50
lakhs in a full year, and of course the expenditure in the first year will be
smaller., On that lhasis we have included in the budget a sum of Rs. 28
lakhs (Rs. 10 lakhs under Administration and Rs. 18 lakhs under Operation)
and wo have alsn provided a sum of Rs. 30 lakhs under Capital for the
building of additiona}) quarters where they are found nocessary. The sums
I have mentioned should not be regarded as our final conclusion on what may
be found to be required, but merely as our estimate of what will be spent
next year. Itseemsto me that there is ample justification for these proposals,
and 1 do not doubt that they will be endorsed by this House.

21, What I have said leads up to what, in my view, is the most import-
ant proposal included in the present budget, I mean the addition of a new
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Member to the Railway Board. A majority of the Standing Finance Com-
mittee for Railways found themselves 'unsbi to approve this proposal, and:
for this reason it will be desirable, I think, that I should deal with it at
length, It is a proposal to which I attach the highest importance and which
I would commend to the most earnest consideration of the House. It will be
desirable, I think, that I should at the outset state briefly the existing
organisation of the Board which it is proposed to modify.

22. Apart from the Financial Commissioner, who has a defjnite sphere of’
his own, the Railway Board consists of three persons, one of whom—the
Chief Commissioner—is concerned with every aspect of the railway adminis-
tration and is the recognised adviser of Government on all railway ques-
tions which may come up for decision. The division of responsibility
between the other two Mombers is roughlz indicated by the names by which
they are usually described, namely, the Member, Technical, and the
Member, General. Of the former 1 need say little, for he is necessarily
occupied to a large extent with technical and engineering problems, and in
such mattcrs, if work increases, it is at present comparatively easy to
provide tho assistance needed without increasing the numbers of the
Board. The position of the Member, General, is, however, very different.
Since the railways exist for the conveyance of ﬂ;}aﬁsengers and goods,
his primary concern is with the movement of trafhc, for if tho traffic
ceases to move, then the railway has ceased to function. When the last
comes to the last, it is the transportation problem which has the prima
claim on his time and attention, The second main branch of his work is
commercial and might, I think, be summed up under the name of *salesman-
ship ’, if we givo a somewhat extended meaning to that word. The Com-
mercial Superintendent of a big line is a man who has transportation to sell
and must have constantly before him the demands of his potential customers.
That is the position of the General Member, and his work includes the whole
problem of rating, which means the fixing of such rates and fares as will
secure the maximum volume of traffic. The interests which he is concerned

to safeguard are those of the passenger and the merchant, hecause they are
the customers for whom he is hound to provide.

23. The third branch with which the General Member has to deal is
establishment, which covers the rates of pay and conditions of service of
overy grade of official employed on the railways of India, who now number
more than 800,000 men. He must be prepared to grappla with the intri-
cacies of pay and allowances when schemes of reorganisation have to be
carried out, and with the special problems which arise when a Company-
managed railway is taken over by the State and its staff has to be in-
corporated in the State railway services. He must also be prepared to deal
with all the multitudinous questions that may be summed up under the
general heading * the welfare of labour ", which includes housing, provident
funds, leave rules, medical attendance, assistance towards education, hours
of work, the recognition of trades wunions and the relations between
the management of railways and the staff employed by them. For the
reasons 1 have already given, thisis a class of work which is of steadily
growing importance and year by year must put a heavier burden on those
who are responsible for the management of the Indian railway system.

24. It will be obvious from what I have said, Mr. President, thut the
duties of the General Member are not only heavy but also extremely multifa-
rious, and it is the latter point on which I would lay special stress. The General
Member, as I have said, must on the commercial side pay partioular regard
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to the interests of the railway oustomers, and his main anxiety must be to
keep down costs so that rates and fares may be kept at a level which will
attract the maximum volume of traffic. But if stalf questions are approached
: so]olg':‘mm that angle, there must be a danger that other interests for which
the Railway Board is equally responsible may recoive inadequate attention,
or that factors not directly commercial may be given insufficient weight,
Bince, as I hava said, railways exist for the conveyanco of goods and passen-
-gers, it is essential that one of the Members of the Board should be an expert
in traffic and in commercial operations, and the selootion for the appointment
of General Member must be regulated accordingly. But the qualifications
-of a good commercial manager are not neocessarily those which are likely to
fit an officer to deal with labour questions, and indeed in so far as his interest
“is engaged mainly in commercial problems he may be unfitted to handle
-}mt.ions in which dne allowance must always be made for the human
sdactor.

25. For the last two years the work of the Railway Board has been under
:my close ohservation, and what I have said reproduces the impression left
in my mind by what I have seen. 1t has become more and more olear to me
that the General Member is being asked to perform impossibilities, and that
‘it is idle to expect that any one man should possess all the
-.qualifications required for dealing with the various aspects of his work,
: n therefore it became necessary to decide what arrangements
.should be made on the retirement of Mr. BSheridan, who has for
the last five ycars rendered most distinguished service to the Gevern-
ment of India a8 s Member of the Board, it became necessary
to decide also. whether the -existing organisation ocould continue
unchanged, or whether some modification was necessary. The conclusion
. at which th¢ Government of India arrived, was tlat the General Member
should be set free to devote his whole time to tLose matters which are his
‘primary concern, namely, transportation and the commercial manage-
ment of the railways, and that a new Member must be added to the Board,
who would be specially chargod with responsibility for all establishment
»questions and for the welfare of labour and of the staff generally. They
considered whether it might not suffice in the first instance to appoint an
- additional Director to the staff of the Railway Board, but they came quite
definitely and deliberately to the conclusion that this would not suffice,
. and that, if important interests were not to suffer, it was necessary first
that the commercial management of the railways should engage the whole
time and attention of one Member and that similarly establishment and
labour questions should have a Member of their own.

26. It may perhaps be useful if I attempt to indicate the nature of the
_problems which have to be solved and in the solution of which we have not
made such rapid progress as we might have done, had not our organisation
imposed on a single individual wmost onerous and disparate duties. On
the transportation side, questions are constantly coming up as to the
“measures to be taken to facilitate the movement of traffic by the
re-modelling of stations and marshalling yards or the doubling or quadrupl-
ing of lines. These must be handled by a Momber of the Board who
. can speak with authority to the Ageuts. On tho commercial side there
are the ever preseut problems cof rates an fares, complicated as they are
+ by the fact that two most important company-munaged lines in India have
.beon taken over for direct management by the State. This means that
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whercas in former days each railway system was a separate entity, whose
managers were concerned to defend the interests of their own system, their
own customers and their own shareholders, we have now to look upon all
these systems as for many purposes constituting a single s¥stem, so that each
problem has to be approached from a new point of view. Thus, for example,
when the railways were managed by Companies, they entered into route-
agreements, by which the traffic of a given area was dividéd between them
with the result that part of the traffic between particular places was conveyed
by a longer and more expensive route and part by a shorter and oheaper
route. If these arrangements are retained under State managemont,
unnecessary expense i8 incurred by the railways as a whole. Simi-
larly, we are constantly being urged to recagnise the unity of the State
Railway system by oxtending the system of through rates over all the State-
managed railways, a system which at present is applied only to coal. Now these
probloms cannot be left to the Agents of individual lines, becaure they affect
more than one line, and inasmuch as vested interests have grown up under
¢he old system, and alterations in rates may mean entirely unexpected and
anintended diversions of traffic from one line of railway to another, and con-
sequent!y from one port to another, they require th closest and most careful
study, if they are to be dealt with successfully. It is of the highest import-
ance that they should be handled by an expert Member of the Board who can
give adequate time to their consideration.

27. On the establishment side, the need for a full time Member is equally
apparent. It is not merely that the last two years have been characterired
by a great deal of unreat and trouble amongst the railway workmen, for it
is no doubt truc that guch periods of unrest come and go and do not neces-
sarily represent any permanent change. But if any Member of this House
takes the visw that the new importance given to labour questions and the
urgency with which they are pressed is a superficial and transient pheno-
menon, then I do not hesitate to say that he is deceiving
himself. Here in India we have to deal—wisely if we can—with a
permanent change in the conditions under which industries and commerce
must be carried on, and we muste be ready to deal with the problems
which are impending as well as with those that have already presented
themselves for solution. Here it may suffice to give only one or two
illustrations of the kind of question which, under our existing organisation,
it is almost impossible to handle adequately or expeditiously. One is
the organisation of the method by which labour disputes on the railways should
be handled und the relutions ot the railway management with the trades
unions. From the nature of the case, these are matters which must frequently
engage the attention of this House, and in which the Railway Member will
frequently be called on to explain and justify the attitude of Government,
It is not, I think, too much 1o ask that in dealing with such matters he
should have the assistance of an officer of not lower rank than a Member of
the Board, with whom he can maintain dircct relations and who can devote
his wholo time to carrying out the policy which commends itself to Govern-
ment. In this aspect of the case, an additional Director would be of little use,
for since the Railway Board is responsible as a body for the administration
of the railways in India, it is with the Members of the Board that the
Railway Member of Council must deal and it is wholly impracticable
that he should go behind the back of the Members of the Board to discuss
labour questions with the Director of Labour. The other illustration which
1 would give is the obligations the Government of Indis have inourred under
the Washington and Geneva Conventions for the 60-hour week and the
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weekly day of rest. We have not yet suoceeded in fully carrying out these
obligations, and it is clearly a matter of urgent public importanoy that there
should be no further delay ; but I do not hesitate to say that if we had had
in the past a Member of the Board who could give his whole time to staff
questions, we should have solved our difficulties at loast eighteen months

1 must apologise, Mr. President, for the length to which I have spoken on
this subject and bring my remarks to & close. Whatever differences of opinion
there may sometimes be between the Government of India and the Members
on the other side of the House as to methods, I have no doubt at
all that we are united in our aims. We all of us wish to wee the railways
of India so administered as to provide the cheapest possible transport to
meet the needs of agriculture, industry and commeroe, while on the other
hand we are equally united in desiring to secure a reasonable standard of
life for the great body of the Indian railway servants whose duty it is
to work the railways. It is in the bLelief that the appointment of an
additional Member of the Railway Board is the best means towards the
effective and speedy attainment of both objects that the Government of India
are putting forward their proposal. Some Members, I know, are apprehensive
that the administration may become top-heavy and of the dangers which
may attend the acoumulation of officials at headquarters, On the other hand,
we must remember how gigantic a transport system the Indian railways have
become and how {gmve the consequences may be of a failure at headquarters
to keep abreast of the times and to provide adequately for the stimulation
and co-ordination of effort on the Indian railways. \

The Assembly then adjourned till Eleven of the Clock on Wednesday
the 20th February, 1929,
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